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Shri Ferose Gandhi (Rai Bareli):
Before you take up the next item, may
I ask the Minister of Railways one
question? When he presented the
Budget on the last occasion, I had
requested that Volume II of the Rail-
way Board’s report should be provid-
ed to all Members, in addition tc
Volume I which used to be provided.
I just went into the Lobby and found
that this year, after my request and
after his assurance that he would con-
sider the matter, both the Volumes
are missing.

Shri Jagjivan Ram: I shall check up,
but my information is that the vol-
umes have been placed in the Library.

Some Hon. Members: They are not
there.

Shri Ferose Gandhi: They should
not only be placed in the Library but
they should be given to us, one copy
each.

Shri Jagjivan Ram: I shall send the
copies to the Lok Sabha Secretariat.

Shri Feroze Gandhi: We used to get
them every year. Last year, we got
Volume 1. I requested the Minister
to provide us with Volume II. And
he said he would consider the matter,
and as a result of the consideration,
both the wvolumes have disappeared.

Shri Jagjivan Ram: What 1 said was
that I would send the volumes to the
office, and they will distribute it...

Pandit Thakur Das Bhargava: They
should be circulated to hon. Members.

The Minister of Home Affairs
(Pandit G. B. Pant): One copy to
Shri Feroze Gandhi.

Shri Jagjivan Ram: ..and 1 shall
send one copy to Shri Feroze Gandhi.

Shri Feroxe Gandhi: I have got it.

Pandit Thakur Das Bhargava: They
aou]d be circulated to all hon. Mem-
s,

Mr. Speaker: Hon. Members will
notice that there are as many as 750
Members of Parlinment in both the

ent

Houses. All hon. Members do not
read all the books that are sent to.
them. Therefore, those who are in-
terested—of course, all are interest-
ed—may apply to the office, and I
shall arrange to get as many copies
as are necessary.

Shri Feroze Gandhi: Thank you.

Mr. Speaker: The Minister will try
to provide the Secretariat with as
many copies as are necessary. I shall
have them placed in the Notice Office.
To send them to every hon. Member
may not be necessary.

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
May I request the House to sit till six
o’clock every day?

Mr. Speaker: This Session is of
short duration, and the work is heavy.
Therefore, the Minister of Parliament-
ary Affairs suggests that the House
may sit every day, from today on-
wards, till six o’clock.

Dr. Ram Subhag Singh (Sasaram):
There is no lunch-hour and there is
no break.

Mr. Speaker: Hon. Members are
going away for lunch. Therefore, we
shall sit till six o'clock every day, till
the 31st inst.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: The House will now
take up the debate on the President’s
Address.

Before I call upon 8hri Thirumal
Rao to move his Motion of Thanks to
the President, I have to announce that
under rule 21, I have fixed that the
time-limit for speeches shall ordinari-
ly be 15 minutes, with the exception
of leaders of various Groups, for
whom 30 minutes will be allowed, if
necessary.
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The Prime Minister, who, I think,
will reply to the debate, on behalf of
Government, may intervene or reply
at a later stage, and take the neces-
sary time.

8hri Thiramal Rao (Kakinada): Sir,
I beg to move:

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both the
Houses of Parliament assembled
together on the 13th May, 1957.".

I would like to express the sense of
satisfaction of this House generally,
and of myself personally, on the re-
election of the President and the Vice-
President for a second term. Both of
them have shed lustre on their high
offices, one as a great karmayogi and
a fellow-builder of independent India
along with Mahatma Gandhi, and the
other as a great philosopher who
interpreted the great truths of our
culture and philosophy in a language
intelligible to the countries of the
West. The country has voted in an
overwhelming manner its confidence
in the present leadership as represent-
ed by the President, the Vice-Presi-
dent, and the Prime Minister of India

In a parliamentary set-up, a general
election is considered to be the elec-
tion of the Prime Minister of the
country, and the country has in no
uncertain a manner declared once
again its implicit faith and confidence
in the leadership of the Prime Minis-
ter by voting him back to power for
another lease of five years.

Shri A. K. Gopalan (Kasergod):
May I make one submission? Some
amendments to the motion are also
there. They have to be formall'y
moved, after the motion is moved.
But the hon. Member is speaking on
the motion now.

Mr. Speaker: The practice i= that
the Mover of a motion moves his
motion and makes his speech; then, it
is seconded. Thereafter, whoever
wants to move his amendment may do
so. T shall call the hon. Members one
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by ane, and they may signify whether
they want to move their amendments.
Then, the amendments will be treated
as moved. Then, the general discus-
sion will follow.

Shri Thirumal Raoc may now
cantinue.

Shri Thirumal Rao: The measure of
confidence reposed is also a measure
of the high esteem in which all our
leaders are held in the country and
also outside.

This sovereign Parliament is enter-
ing into the second phase of its exist-
ence as the second parliament under
the Indian Republic. And I think it
is time that we should have a brief
retrospect of the achievements of this
Parliament during the first five years
of its existence. -

We have passed through a decade
of our existence as an independent
nation. After the general elections in
1952, we have implemented the pro-
visions of our Constitution based on
adult franchise. This Parliament was
clected on that basis with an extensive
voting strength of 17 crores of people,
which number swelled to 19 crores in
this election. As a result of that
election, the leadership of the country
has been clothed with constitutional
authority. What has been achieved
during the first five years of the
existence of this Parliament is some-
thing which is remarkable in the
history of responsible representative
government in the world.

But we necd not be complacent; we
need not be proud of what we have
achieved. We must be conscious of
what is possible under conditions that
have obtained in this country wunder
wise and old leadership. The amount
of legislation that has been placed on
the statute-book is prodigious. Matters
which have been hanging fire for a
long time, as for instance, the legisla-
tion with regard to the social customs
and relations in Indian society, the
property of women, marital relations
etc.—which have been hanging fire
from nearly 1946-—have been finally
decided by the First Parllament ef
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Indis in & manner that has been
acceptable to the vast majority of the
people.

Again, as for the question of un-
touchability, the abolition of untouch-
ability has been placed on a statutory
basis, making it an offence to observe
untouchability. And that has been
achieved as the most important item
in our social programme.

A number of other pieces of legisla-
tion have also been passed during the
first five years, The ideal of a society
based on the socialistic pattern has
been accepted. To implement that
ideal legislatively, the First Parlia-
ment had taken steps to nationalise
the Imperial Bank, to nationalise the
insurance business in this country, and
also to place on a sound footing the
economy of the country with a view
to eliminate inordinate inequalities
between the rich and the poor.

We are now entering on the second
phase. I do not want to give a
detailed picture of the First Five Year
Plan and its working. That Plan has
shown us the way by voting an
expenditure of Rs. 3,101 crores, most
of which was completely spent and
absorbed. The country and Govern-
ment have mobilised the expert
opinion of a number of economists
and leaders of public opinion, and
expericnced administrators in the
shape of the Planning Commission
and all their advisers, and have evolv-
ed a Plan. The first seven ycars have
been one continuous activity intellec-
tually, to evolve a Plan intended for
about thirty years to come.

From the figures, we have secen that
the planned national income at the
end of the period 1931-58 is shown to
be Rs. 10,800 crores. For a country
steeped in poverty, whose optimum
level of subsistence is the lowest in
the world, so to say. it is necéssary
that it has to be lifted up en masse to
a level of average contentment and
stability, economically. More than

that, we have to evolve a long-range
Plan.

The Planning Commission have
decided that they will'“carry on the
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planning up to 1971-76. By 1971-76,
their investments would come to a
total. of Ra. 27,270 crores, when the
per capita income which at the end
of the period 1951-56 has been Rs. 281

172

is expected to rise to Rs. 546. In order -

to achieve this, we have to go on
expanding our investments at the rate
of Rs. 6200 crores under the Second
Five Year Plhan, Rs. 9,900 crores under

the Third Five Year Plan, Rs. 14,800 .

crores in the ¥Fourth Five Year Plan,
and Rs. 27,700 .crores by the time we
reach the '-end of the Fifth Five Year
Plan. This is a very bold thing indeed,
which only men of great imagination
and foresight and experience can
think of evolving and then working
out on a practical basis through the
agency of Government and with the
co-operation of the public.

That is what is being achieved. But
we are now passing through a very
difficult period. As has been said, the
assumption of this Plan is mainly bas-
ed on agricultural production in this
country. Even when we see the econo~-
mic development of the United States
of America, all their industrial pros-
perity is based on a continuous and
continued sustenance of purchasing
power derived from agricultural pro-
duction. The economy of the (Inited
States has been largely—70 per cent
of 1t is sclf-contained and they have
got a very small margin of exports—
dependent on their agricultural pro-
duction. That is the basis on which
we have also to depend in this coun-
try, because the basis of our very
economic system is agriculture.

In the First Plan, we made a provi-
sion for agriculturec and community
development of Rs. 357 crores and
irrigation and power, Rs. 661 crores
In the Second Plan, we have made a
provision of Rs. 568 crores for agricul~
ture and Rs. 913 crores for irrigation
and power. In the Second Plan, the
emphasis has been shifted to industrial
development. The income derived
from agricultural activities is always
less than that derived from industrial
activity. Therefore, the emphasis has
been rightly shifted from agricultural



173 /Motion. on

{Shri Thirumal Rao]

development to industrial develop-
ment. We have seen in the Second
Plan a provision of Rs. 890 crores for
industry and mining. A concomitant
and ancillary activity which develops
imdustry ®nd on which industry
dependz is transport and communica-
tions. About Rs. 1,385 crores are
provided for this purpose.

The magnitude of this task is only
being felt just now in the second year
of the Plan. We are up against so
many. shortages. Yesterday and today
we have been having a discussion
about the food situation in the country.
No doubt, prices are rising, 1 come
from a surplus arem situated between
two river basins, the Godavari and
the Krishna, where we see an artifi-
cial rise in food prices. What is the
reason? We have released large
quantities of money by way of deve-
lopment programmes, river valley
programmes and so many other con-
structional activities, and that money
is in circulation. We khave developed
a large industrial potential about the
cities by our starting huge works. All
this increases the numbers in indus-
trial labour and they are receiving
a little more money. There is bound
to be inflation in prices. How to curb
it?

Here, 1 want to allay the panic that
is being created that there is food
scarcity and deaths by starvation and
lack of food. That is not the -case.
Poverty is always there, and the main
problem of the Second Five Year
Plan is to tackle this question of
poverty as far as possible.

But with regard to agricultural
conditions in my part of the country,
I may say this. Take the low income
groups. For instance, take a family
of four people. These four people go
to work and earn Rs. 1-8 each a day.
If a family earng Rs. 250 per month,
they spend Rs. 150 en their food. Now
you see the cinemas working at full
speed; you see the transport system
working at full speed. People work-
ing in the rural side are taking to
transport. A man who .earns Rs. 1-8
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a day does not want to walk .- but
wants to get into a bus t0 go a distance
of two miles. So also you find that
fine cloth is wused by  the Jlower
classes. It is we, the upper classes,
who have set the example. Whenever
the women members dress themselves
in fine cloths, the lower class people,
the maid-servants, also dress them-
selves in fine cloths. As I have already
said, the cinemas are working at full
speed, and lower class people, men
and women, dressed in fine cloths go
there; they travel by bus; they go on
pilgrimages to various places with
the surplus money that they have. I
am not saying for a moment that they
are living in a condition where milk
and honey flow. But when~a little
money comes into their hands, they
imitate the upper classes and want to
spend a little more on luxuries.

We also see from the statistics fur-
nished by the Food Minister that large
numbers of people depend on coarse
grains. But people eating coarse
grains hitherto are trying to imitate
the upper classes and going for the
finer qualities of rice and wheat. This
is the position.

With regard to the smaller agricul-
turists, my hon. friend, Shri A. P.
Jain, has told us just now that they
are able to hold on and are not com-
pelled to sell the little produce that
comes from the fleld. Let me give
an example. Take a 10-acre plot in
my district, which is a deltaic district.
On the average, a man produces 30
maunds an acre. He produces 300
maunds. He will also have one or
two acres under sugarcsne which
gives him Rs. 500 an acre. On the
sugarcane, he makes a profit of Re.
1,000. He takes a loan from a banlk
on the security of the paddy and
waits for a rise in prices. I Thave
calculated that on this score Rs. 38
crores are now financed by banks as
paddy loans. At the rate of Rs. 500
a ton, about 8 lakhs tons of paddy ore
locked up in this manner. Thiz creates
an artificial scarcity. The man who
keeps this under lock and key tells
you openly that he iz not going o
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release it, unless the price of paddy
goes up to Rs. 30 a bag or Rs. 15 a
maund. That is actually what is
happening in a particular part of ‘he
country. If my speech is published
in the vernacular Press in my consti-
tuency, all those small landlords will
rise against me and say: “This man
who has taken our votes is fighting
against high prices. It is today that
we are receiving a little higher price.
Where were these legislators when
the price of rice had fallen to Rs. 3
a maund and when we sufferrd the
vicissitudes and vagaries of climate?
Today we are having a little monev.
‘What are we to do?”

Therefore, this is a problem which
has to be dealt with care by Govern-
ment. You cannot displeace one
section of the population. They are
just now tasting a little rise in prices.
On the other hand, you cannct also
displease the large section of landless
.population who depend for their very
.eXxistence on daily wage apbd are,
therefore, concerned with tke cost of
foodgrains.

I do not want to deal with high
finance and other problems concern-
ing the huge deficit, for which the
Prime Minister has appointed an
expert inour Finance Ministry. More-
over, other Members of the House are
competent to advise him on these
matters, as to how to bridge the gap
with regard to external finance or
investments and also how tu finance
the Second Five Year Pian inside the
country.

With regard to the Second Five
Year Plan, I want to lay eraphasis on
the development of transport. We
have got for a coastline of 3,400 miles
only four or five well-developed ports,
like Calcutta, Visakhapatnam, Madras,
Bombay, Cochin and now Kandla.
These are hardly enough. Thero is a
large number of minor ports which
deserve to be developed into major
ports. Also, the four-fold system of
road transport, canal transport. rail
transport and sea transport, has tc
be co-ordinated and a concerted plan
developed in the country. We have
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recently read that the north and
south of India are to be connected by
canals. There is a canal system now
which can easily be connected on the
east coast up to Calcutta-—the famous
Buckingham canal which is 400 miles
long. So also the road system must
come to thc aid of the gencral come
munications system in the country,
because the railways cannot fully
cater for the needs of the rising tempo
of industrial development in the
country.

There is another important aspect
of development to which [ would like
to refer—the issue of reorganisation
of States which was faced by the last
Parliament. It was to the credit of
the late Sardar Vallabhbhai Patel to
have united India under one Constitu-
tion and one flag, eliminating &1l the
ruling princes and making India a
nation. Now, it has been given to the
Home Minister, Shri Pant to face all
the great difficulties that are inherent
in the reorganisation of the States.
We are not completely out of the
difficulties of the aftermath of the
legislation that has been passed by
the last Parliament. But, for my part,
1 should like to express our sense of
gratitude and gratefulness that the
Andhra area has been united into one
and Andhra Pradesh has been formed.
The justification for the Andhra State
has been found in the results that
have been achieved there. I am not
laying any emphasis on the linguistic
aspect of it because we do not want
to use an argument which has proved
useful in the past. Within two years
of the formation of the Andhra State
we have been able to organiss the
Nagarjuna Sagar Project and it s
being implemented. The intensity
with which a particular sState which
has got a sort of emotional integration
and ideology binding it togciher will
work can be experienced from this.

With regard to the great difficulties
that Punjab has presented, it 1s an
achievement of the last Government
and Parliament that they were able
to organise the State of Punjab- into
a unified province, though stili certain
murmurs and dissentient voices are-
heard.
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With regard to Bombay and Gujarat
it is a difficult problem. It is not a
solution that can be imposed by any-
body from .outside. The Gujaratis
want a Maha Gujarat and the Maha-
rashtrians want a Brihan Maharash-
tra; but both of themm want Bomibay.
That is the -bone.of contention. Both
of them claim to have succceded in
the elections on this issue. It is for
both of them to:unite and decide. TBut,
as far as, I think, the Central Govern-
ment and this Parliament is concern-
ed, the verdict of Parliament is there
and it cannot be undone except by
Parliament itself.

Sir, I do not want to take much of
your time. But I wanterl to refer
briefly to one or two points referred
to by the President in his speech, with
regard to our foreign policy. With
regard to Kashmir, we need not go
too far into the matter. Pakistan
leadership has” been trymg to use
Kashmir as a sort of peg to hang on
its Government from time to time. It
is the last resort of the Prime Minister
of Pakistan, I think, to prolong his
life for a short while by diverting the
attention of the whole Pakistani
people to India. They are not able to
draw up a Constitution; they are not
able to achieve stable government and
they go on slinging mud at the
neighbouring country, India. The
recent report of Jarring is self-evident.
He has come and seen things for him-
self. He has seen that the set-up that
has been created by tane power blocs
of the West and the East is responsi-
ble for all these troubles there. Now,
since Pakistan has dednitely allied
itself to the purse strings of the
United States and the iwestern powers,
it has created another frcsh problem
for this country because of the NATO
and Baghdad Pacts whereby military
material is being pumped into Pakis-
tan as a set-off against India's
stability.

With regard to the stopping of the
nuclear tests, our country has been
one of the first to raise its moral
protest against the continuance of
these nuclear tests. Our Prime Minis-
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ter has announced to the world that
it is disastrous to humanity if these
tests are continued. World public
opinion has gradually veered round.
In England, the Labour Party 1is
against it. The former Prime Minister
of England, Mr. Attlee has pronounced
against it and public opinion in many
countries, and Japan particularly, is
against it. We are sure that with the
leadership which our Prime Minister
commands, with the prestige he com-
mands in the world today, if we
persist in this that nuclear tests should
be stopped and nuclear weapons
should be banned permanently from
modern warfare, then there s a
chance of saving humanity trom the
disastrous effects of these things.

I do not want to take imsch time of
the House because this is a formal
motion of thanks where more contro-
versial aspects will be deait with by
other Members of the House. I am{
thankful for the opportunity you
have given me of moving a motion of
thanks. In this connection, I should
like to place on record also our grati-
tude to Providence that our Prime
Minister was saved from a very
serious accident in January last. 1f
we understand things properly or in
a proper sctting, the difference
between life and death, between
being and not being is so thin that we
cannot realise it until the thing over-
takes us. It is provideniual that the
leadership of this country is kept in
safe hands for another period of
political activity.

Mr. Speaker: Shri Mathura Prasad
Misra will now second the motion.

Before the hon. Member starts I
would like to make an announcement.
h¢ find there are as many
as 50 or 80 amendmente, I
1 would therefore request hon. Mem-
bers who wish to move their ariend-
ments to please hand in at the Table
within 15 minutes a slip intimating
the number of the amendments which
they would like to move. I would
look into all of them and suchk of them
as are in order would be iveated as
having been moved.
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FTT FHHT WIAT IIFAT Y §F [y
FET EFT + IA APTT OHT wATA
fr gwrt Nt wenfa &, arerEE g,
ITHT W g gerr e Sfew
IR Trsgafa 7 a9 q@rgd ¥ oFRr
f& IA8T g21qT 7 TN afew ¥W T FH
ITHRY AY FT FAT QU fFET I A
gfe & /% a7 I9ET agET G | Gv-
FIT AT AT L, T FT AT T TA7 FT
ag ™ & & ag g7 Ffeammat & s
qTg T 8F qfed RUT AE |+ T wY AR
e g fwogw g T gr oafew
o &1 aF 0 gF qw oy gifw
oz & wwia & fo qArg Fwar
g

13-46 Hrs.

[SarDAR HUKAM SINGH $n the Chair]
ofx gq W7 AN &FA A gAST AU
qaE  qrHT F TEr TEAT R, gF e
R 9T § 997 @A gremw o gk
TIEY W F W AT E A oFwET
T AW &Y AT T SqI AT AT feq
o BF waredifa iy 1 wa frar w1
ey & HTAT HY HAT IR E | Ao
fom ai g AT &Y wosa w g
T W ITHT €T TG ®T 7 q ey
i 3T oo seTiay ST WY g o
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TR T T T AT 1 W=
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faedt ®Y 9w~ 2| g1 IF qT§ TF I
T OTASIT AETT IFAAT | qg
2 fo mErAl € =g g Sfer a9 3w
ST FAA T(TAT HT oUT 9f0 @ &
aT EEFT FT4 7L ATAAT HT IA 47T
AT wrfed 1 ww g € W
Y & 7 w7 & o fgegears =1 wlae
g ara W fi v wvar & & A g
TIFAT AHS A AT T 1

fegearT w1 wYr g7 gfaar =
afqer g7 awg 93X fix soar § f
ferpam § ey o difa
HroAT qT E § ATA | qANETT
TR ¥ HIT QW agd qET wrfaey



ot Ox wgw o aaedd wet g,
o o1 THT WA & (Hd T WrAEw
g agdw & amA et Wk
grfezfET &1 aqar I s— Faw
qgArd Wit Wl iz ¥ A #7,
afer Tt & art § )

Tty dw wge 7 ana feafa
Ry F o7 qwmew v @, 7 ww oW
A RTETE | A ST g oW
araT g o gt 3 F @ A d=rar
&F T & AT a@W, Hfew W ¥ @
& g g @ wren e w5 oafw
AT Y AT AT Aaga AR R
[N Y T Y geEy SEEay
oqifas w47 & fag faadt sivgar wix
fagorar & ary w1 fear smar s,
I\ AT TEY §Y @ W IH AT ATHTL
¥ o wTH A E | FG 99E 98
fegeam &1 AN TAFEE AT T
qr, F @Ay o 7 w@r AT 1 #
FoRar g e o ) 5w qAe §
fedt W& A A8 qgAT Wrfed WR
&9 A AT F1 79T T FAT W0fEgd
fs wrfer Si—Framtfes ad—
1 ywafas fear w9 1 fgrgea Y &Y
g {1 TR 9T 99T N 0 %9
=Y # 9 wAES §  saT A 7
iy & @ifssy e & s O T=-
T A smaeqr A wrw o wfew q
@ Fax F e A 9 difaw
fafess &S9O WA g
AT 44T ag AT wrfed o qar feary
NE 7 @, o & arg sy A
@ ¥ o e i 7 @ —aR
™ ¥ fad § @ qwy qfw #) sfye
AT g ¥ frda ag @ T oafw
AT WY oex § wey g R WY |
R e o § o x9 2w § 9 Tomwn
WYafircor Y o, TEh W e W
&N gt ad fF wh 1 ok
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w1 g Menfreor QF F @ Y
agT ATH AAT, qAGA A AT A
BT frare § ax WY 3w W OO wATT
T g§rm i zafag  ag wa A aga
Fed & v drwar & A9 B HEAQH
sa—ra i —fr s 1 7 wWg-
g F7a71 & B A3 7 s i iR
T ave o 41 g @

arw ZATY 3T 7 ww-iwzr Iafega
g & A TR ST 34U oA, A}
fgem o7 ¥y frafwrox agy @@
qftar & azrgard, s § anaw g
fis Prere @ AW FETg TN A
Iq AT qErEAT #39 ¥ fag A Java
feg &, F s E AT F AFT T AN
TG gAET g g o

Far 5 werifr wgimm 4 g
fear &, fom @7 §F arqafos fawrw
ATt w1 FEifAa fwar owar @,
agi A dt ®T e gAY AT AT e
gena sfmaafargar & Taqwan
g fr wegfrdt srasza o arqafas
fawra graATaT ®Y 39 3T F fagfo
R OF agd JgT AR WIT FEAT Y
/I fAS A, W97 97 F 04 T 7w
s ety & &1 & 9 e e
3 o7& “wiag” ez aga fax wf
s, Sfea Gt gEt SogeE e
& oAt § § gAY 61 AG0@ F oA A
s Agar § fr gy AN § wrye,
STTHT WG AT, TR Wi
3T H AT @ & ¢ wg I o
g N agafr ara g q for o
& oal ¥ 99 FrosH D AN ew@w
e ATE S, ST wT F ger
wiEl 37 I ™ g mwaAg
e fawa w1 SN AN IHRE
AT AT §F @ BT AT qHE qHY
g, W T = I HCITRAT AT
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[sfr wo wo firmy)

gt wog A AR gad gfaawgi &
w1 g # d2rare wfee g€, o e
et Arw § ag aza gk

BT € weafrdy ez w
Y TAET T W1 g7 &1 7 sody
8 amwe wor AT, #4ifE wx
&8 ug A wwd af gk, @
B @he A4y T W 9N AW wHA
Y @, & SEEr ardiTaT WK Ton-
X FALH qF FraT 2 IF ¥ gfeorrs-
eawd ardi 3frar 7 gorraer W s
AT AT T q¥ oy | AT a7
zifaer g9 TR ¥ FIC & 1 gw
qara ¥ &7 FAE ol 4 37 TR
# gadfy I sraERdy & Mg 97 Fal
T TT IR F QTS B T AT
HTANT FT ST IqT 7 4 g, ForgAr
fie s aifgd av W w9 qw A
dtae A I # FOT v @ F
T 7z aptr, =bew o whard aH
aTEY &, I® W AFAF G oy
wifew A Ay afed, IaET AL FY
W A faa 7 IH T A
oy  F¥r gwaar gradl & §. Afew
arEgE  BATY AFT EAET TLITE B w{v
aw AL wHA 9F §, ¥4 v F Areww
wty W E & #1v gwd Fwr T § 1
X AT HIT g ATA—FATY
wrgfree far—sga § fm ae Y o
AT AT g @A FET
T AFIT AT F A F g F 97
gAY IE FAHEAT ¢ HA X Tt
FraT &, @t g7 asAT AT S & W7
RN T & W grardl & TOF g7
AT T w3 F 1 AfwT T A A
w1 & f5 At 7 A1y F v a9 IF
HTEQT &T {oITh I¥T @Fq, 94 % fip
§ wTTY FY TgF F AT AT WK
aw TF Ffer ST—wAr qrd
#Hfs T frarara B1—3F Q@ ®
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AIWTT T TET, o 7y I WY oy &
ford, A & fad urafhdY o yeox
W —arr e # wew A,
fezer< wtc warsiy ofr ady wgd @
R 9 ¥Y a7 T Teq w7 GIHAT FAT
¥ fF o 3w 7 22 Q¥ I8 AT ge
T TR AT AT, T ATA RIS 0N
W 79 T ¥ 9w 0T R aF R
g waly ow 797 €T T gF AT
T TR AW TR R @
® qaT EF1T | X ¥ AR TR @Y
sg FrHr Ad g, few fr e
HTEHT X9 THT & ET & 1 AR &F
arr Fr @ ¢ fe dfeq s
dgw, 9 T8 ¥ a5 qfcart fadow
& faQat 4, o9 @ F g ¥ ar
RE 1 g AmEY @ e gt wwTe
W g7 el aaeaT FT ATH AW
2 wa dF gl & wor ¥ ow
HEAYH  IAT AT ATEET §

gl ET 7 "9 WIgw ¥
o F oFgl & —

AT ATaT WY A9 difee &,
WX AET R gAY WA
CELCHINEE G LI ¢ -
fprg, vredrg fgat @ gfer &,
gaTr gfagr Wi gweeorsY
a7 fasarEl Y 3@ g9 W
fdft sl X &1 /g wqar
g3 | ag &g &1 fawg
d fr dere W & iy Wy
FT gZ AT =49 U7 JET
T~ ¥

gaiefy adieq w@ WE € G
afg ¥8 ¥y | 3§ 9 %6 4 5 Ao
sl oty & ... ..
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qw worlty wwer: Wi et

oo wo fywr:. ... .. o9 T
W & fe W Gt wrw agd oWy
W wTgaT ¥

st sfto ;o R (wrw T
weg) : ag wifwfooe faki

oy wo wo fam : T TR,
TERY gETT W | GTA & g
& —

But neither our national interests
nor our history and traditions, nor
our convictions chart any other course
for us. Happily for us, this is the
common aim and the firm desire of
all our people.

ot % f5 gw o A9 g §
TR £ WE T ¥ i a2 &
fd gF A3 TS 9 99 o7 R §,
R o f& 7f At sfergat ey
gmd aer £, g5 W wEE O
TR AR A 67 or @ & W wRr
T g1 § 5 gw wfaamed faeew i
AN & WA F 347 qF W 9 T
FIE QTETT TEAT H/YAT 7, I9 THA
ety 7EE X 2w 9 wregha ¥ ag
ot fwar g gt arad S Ry
it sfsargat 6 7 wF, e woT a4
o< fagare &8, w9 wg&T B AT
® O, WAt 7 b v A, A
T ATy & TR A 9@ GEF
TR IR TR 9T 997 9 qEeAr ¥
q1q F9T |

Mr, Chatrman: Motion moved:

“That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to both
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the Houses of Parliament assembl-

ed together on the 13th May.

1957."

As has already been announced by
the Speaker, Members may kindly
give intimation to the Table of the
particular amendments they are keen
to move. 1 will announce thc num-
bers of those amendments and they
will be treated as moved subject to
their otherwise being admissible. We
may now proceed with the debate on
the President’'s Address.

14 hrs,

shri S. A. Dange: Sir, the amend-
ments are already there before you
and, therefore, I will offer my remarks
on the President’s Address and the
elaborate commentary as it has bcenm
given to us by the Congress Party.

On reading the Address, what
strikes me first is, it seems there is an
attempt to hide from the country the
real state of affairs as they exist under
the present Government, and I will
substantiate that statement from offi-
cial records and not from the news-
papers of the Communist Party.

On the eve of the election we were
told many things about the achicve-~
ments of the Five Year Plan. One of
the achievements was that food pro-
duction had increased and there was
almost prosperity in the country. The
Congress Party went round asking
for votes on the bhasis of those
achievements. Well, the vote was
given on the basis of achievements,
but the voters have now to
learn, two months  after the
vote was given, that the achieveinent
is starvation and deaths in public
maidans in Bengal. The achieve-
ments, two months after the vote was
given, are shown to be starvation and
high prices. How is it that the
achievements were so nice as to
secure a majority two months ago and
the achievements are turning out to
be such disasters two months after?
Were the achievements falseiy paint-
ed or, is the present picture falsely
painted? Well, it is for the Congress
Party to answer the public and
answer the Parliament.
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[Shri S. A. Dange]

What I want to submit is that even
now there is an attempt to hide the
real picture. The Presidential
Address says:

“While food prodnction has
increased, and the increases have
been maintained,”

80, the country has to learn that food
production has increased and the
increases have been maintained. Then
the Address goes on to say:

“....except for the results of
natural calamities, more especially
in certain parts of Bihar and the
esastern districts of Uttar Pradesh,
we have a considerable way to go
before our country becomes fully
self-sufficient in food.”

80, except for natural calamities in
certain parts of Bihar and Uttar Pra-
desh, the food production has increas-
ed, and people who have the illusion
that they are really starving should
not carry that illusion and should not
die, because we are assured that food
production has increased. Then, in
the same paragraph it is said:

“Intensive efforts have increas-
eod food production and improved
crop prospects. “Except in the
case of some of the coarse grains
adversely affected....”

everything is all right. So, naturally,
those people who eat coarse grains,
those coarse people, may die coarsely.
But, as my friend Shri Thirumal Rao
stated, many people are now eating
rice and wheat and are very pros-
perous going to cinemas, riding on
buses and all that; so they need not
feel bad about this failure in coarse
grains, because rice and wheat are
available in ample quantities. This is
the picture I get from the President's
Address. The Address says that food
production is increasing, things are
going on nicely and except for a few
calamities everything is O.K.

Even in pointing out the calamities
I am very sorry to say that the Pre-
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sident’s Address is parochial enough.
I do say that deliberately. The Pre-
sident is the President of the Repub-
He. When he mentioned these cala-
mities only yesterday, it was Bihar
and certain parts of UP. more espe-
cially. But, when we come to the
statement of the Food Minister how
many States have been listed? He
mentions not only Bihar and UP,
thanks to the Food Minijster, he men-
tions Rajasthan, Bombay, West Bengal
and some other parts also.

The Deputy Minister of Food (Shri
M. V. Krishnappa): That was not
about calamities but supply of food-
grains.

An Hon. Member: He mentioned
eight States.

Shri S. A. Dange: Let us not count
them. What is more important is....... .

Shri Shree Narayan Das (Darbhan-
ga): May I just point out, Sir, that
when the hon. Member is speaking
he should remember that the speech
delivered by the President was not
prepared personally by the President
but by the Government. Therefore,
we should........ (Interruption).

Mr. Chairman: Order, order. Let us
hear the hon. Member.

Shri Shree Narayan Das: There-
fore, what I want to say is this. The
hon. Member referred to the fact that
Bihar has been mentioned in the Pre-
sident’s Address, as if it was parochia-
lism on the part of the President.

Mr. Chairman: The hon. Member
had made it clear that he did not
mean anything personally to the Pre-
sident. These are the views o¢f the
Government that are expressed by
the President in the name ¢f the Pre-
sident. Therefore, anything that is
criticised here is the policy of the
Government or the views of the Gov-
ernment. The hon. Member who is



speaking knows it and I suppose all
the bon. Members know it. Therefore,
the hon. Member has the right to cri-
ticise the views.

Shri 8. A. Dange: In fact, I would
have thought that it was human for
the President to remember Bihar.
But it is certainly not correct on the
part of the Government of India, of
the whole country, to mention only
Bihar and Uttar Pradesh and to show
that the position is very nice. I am
glad to note that the Government of
India as a whole has become parochi-
al and mentions only Bihar and
Uttar Pradesh.

Mr. Chafrman: I thought that the
hon. Member did not mean the Presi-
dent personally.

Shri §. A. Dange: No. I am not
geferring to the President; and having
Aaid this, I proceed to........

Shri M. V. Krishnappa: In the state-
ment of the Food Minister, the Minis-
ter has specifically mentioned ‘des-
truction of crops in Bihar and Uttar
Pradesh”. In Bombay and Kerala, if
they did not mention destruction of
crops, it has been mentioned that sup-
plies of foodgrains have been sent
there. That is the point. The des-
truction and calamities have occurred
only in Bihar and in the eastern parts
of Uttar Pradesh.

Mr. Chairman: That explanation
shall have to be given when the time
for reply comes.

Shri 8. A. Dange: I have only to
request that the interruption time is
not calculated in the 30 minutes given
to me. Otherwise, I do not mind the
interruptions. As many hon. Members
a&s possible can interrupt me if the
Chair allows.

Well, in West Bengal, it is flood
that is mentioned, and I thought flood
is disaster and natural calamity.
Lexving that point aside, what I was
making out wus that the picture is
datfbarately painted in such a way as
W ereste complacency in the minds of
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the public and not to allow the Oppo-
sition parties in the country to chal-
lenge the Government’s methods of
governing the country and looking
after its welfare.

For example, in the month of March
the picture is presented in what way?
In the month of May, the picture is
presented in what way? According
to the white paper on the Budget
presented in the month of March,
agricultural production declined and
foodgrains had already declined in the
previous year. So, Government was
aware that food production was dec-
lining even on last year's figures. It
had declined from 68 million tons to
66 million tons. Government was
aware, that something was happening
amiss and something was going
wrong. In 1953-54, the production was
68 million tons, and in 1954-55, it was
665 million tons. In 1955-56, it was
63-4 million tons. This is the figure
taken from the White Paper given by
the Government only in the month of
March. So, production is declining.
This is the picture that the hon. Min-
ister of Finance was pleased to give.

Now, when this decline was being
conceded, was it not natural for the
Government to take steps to see that
ample stocks were kept? Not only
that. The Government should have
rushed the grains in time to areas
where there was disaster. I am not
blaming the Government for the flood.
Certainly, it is not in their hands.
But there is no reason why they
should not have taken action earlier.
My quarrel is, it takes starvation
deaths to move the Government and
to make them rush the stocks. It
takes demonstrations, it takes the
peasants to go round and surround
the courts and granaries in order to
tell the Government that the situa-
tion is serious and that relief ought
to be rushed. My quarrel is not that
production has fallen due to natural
calamities. I cannot quarrel with
Government on that score nor can I’
blame the Ministers on the other side.
But my blame or complaint on this
question is, why did not they rush in
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[Shri S. A. Dange]

any foodgrains earlier again, why
should they wait until somebody
among the public dies? But then, the
death among the public is not im-
portant for the hon. Ministers.
Such deaths are not of public impor-
tance; only deaths in private are ot
public importance to them. That is
another matter. But then, why is it
that these deaths are necessary to
move the ‘Government? Therefore,
my comment is that this democracy
functions only when the democrats
die in streets in public, and even
then, if a man dies of starvation, the
Ministers might say, “Oh, it is not
owing to starvation; it is just stoppage
of the heart”. This sort of approach
is an anti-democratic approach and
this approach is very well brought out
in the President’s Adress.

I want to say that food production
is painted in such a way as to create
complacency in the public mind.
Of course, people are given warnings,
that there should be no hoarding.
It is very strange to find sermons
made to the people that they should
not hoard or indulge in wasteful ex-
penditure. Can an agricultural
labourer hoard? Can 40 per cent. of
the population in this country hoard?
Can anybody tell me that any agri-
cultural labourer who is unemployed
or who gets about a rupee a day can
hoard sackfuls of grain? Who can
tell me that the middle-class people,
living in small tenements, can have
tons of wheat or hoard up lots of
grains and cause prices to go high?
Who are the people that the Govern-
ment refer to, to whom they say ‘‘you
should not hoard”? Let them say
that the speculators must not hoard,
and the Government knows that specu-
lators are hoarding. But what is
Government doing? The Government
say that the banks should not give
advances on speculation. The Fi-
nance Minister says, “we are putting
restraints on the advances for specu-
lation.” Why only restraint? Why
not abolish speculation on foodgrains?
¥hy not they stop advancing money
for speculative purposes? There are

14 MAY 1957 Address by the President 94

any number of gentlemen in the Con-
gress Party who, within ten minutes
in the Grain Merchants’ Association
or in the stock exchange in Bombay,
can find out on a badia day where
speculative advances are being made
and where advances are being really
made for honest trade purposes.
They know it, and I can tell them
that if they do not know it, “please
come to the bullion exchange, please
come to the stock exchange, please
come to the Grain Merchants’ Asso-
ciation”, and we will tell you how
speculative advances are made to food
hoarders and grain merchants who
have nothing to do with trade as
such. Therefore, why only restraint
on speculation? That is my second
question. Why not abolish this spe-
culation? Why not they stop it alto-
gether? When certain monopoly rings
got into trouble on the cotton ex-
change some months back, Govern- *
ment took the step to stop the cotton
exchange and stopped the transaction
in cotton exchange. If they could
stop transactions on the cotton ex-
change because certain merchants
were in trouble, because certain deal-
ers could not meet their commitments
on the badla day, why not the Gov-
ernment do it with regard to food-
grains also?

Therefore, we say that the Presi-
dent’s Address is a homily to the
wrong section of the people. It should
not be addressed to the people in
general. It should be addressed to
the hoarders in particular, because
the majority of the people are not
hoarding or indulging in wasteful
spending. Wasteful spending, not
done by millions but a handful of
rich in the country cannot cause a
crisis of food in the country, when
especially the Government claims
that food production has increased.
Therefore, I say that the picture
painted by the Government is not
true and the slogans are not correect,
Therefore, the solution also will mot
beedcomctittheumepoﬂcyam-
sued.
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Take, for example, the way in
which things are painted, mark the
words even. The White Paper says:
“The fall was due to less favourable
weather conditions.” That was in
March. In May, it has become natu-
ral calamities. From “Less favour-
able”, it has become ‘calamity” in
two months, and this is a very rapid
progress in the thinking of the minis-
terial benches. But now did they find
it that *less favourable weather” had
really become a ‘“natural calamity”
within two months? It is for the
simple reason that during these two
months, the peasants started sur-
rounding the granaries; the peasants
started demonstrating. People began
to go to the courts and demand relief
from the Government. Therefore, it
was found that “it is not less favour-
able weather but it is a real cala-
mity”. True, it is all a real calamity.
But what is the solution proposed?
The solution proposed in Punjab,
1 learn, is that the fair price shops are
being stopped and are proposed to be
stopped from 15th May. Why? I
venture to state that food is being
made a point in power politics. I
would request the Government not to
treat this item at least in the life of
the people as an instrument of power
politics.

Shri €. D. Pande (Naini Tal):
Neither political capital put of it for a
party.

Shri S. A. Dange: Surely, but do
not make food capital out of it. Politi-
cal does not starve anybody, but food
capital does.

There is a report in the Statesman
to which I shall draw attention. It is
said that the prices are falling in
Punjab, this has got to be stopped by
closing the shops. Another reason for
their closure, which the Government
will be reluctant to admit is that Sar-
dar Pratap Singh Kairon's ministry,
with its obvious bias in favour of the
peasants—(I want to correct him and
say “in favour of rich speculating
capitalists’) perhaps is anxious
to avoid any f8ll in their
profits.” Here i3 a suggestion—I do
not say it is & fact, though it may be—
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that food is being made a point im
power politics. To sum up on food-—the
picture presented by the address is
not correct; it does not reflect reality.
Secondly, the slogans are not such as
would lead to the correction of the
situation, because it only speaks of
hoarding done by the people, whereas
hoarding is done only by the specula-
tors.

Thirdly, the restraint proposed on
expansionist tendencies in bank ad-
vances should not remain at the level
of restraint, but should go over to a
complete stoppage of advances for
speculation from the Reserve Bank of
India.

Then, the question would be, what
should we do? What we should do is
that, instead of putting the peasants
who demonstrate for supplies in pri-
sons, better look after their demands
quickly. Let us have fair price shops,
as many as possible, and not sudden-
ly stop them, because somewhere a
little price fall has taken place.

Of course, there is the usual ques-
tion of land reforms. We have heard
of them for the last five years and
we shall be hearing of them for the
next five years. Bhoodan is one, and
God bless Vinobaji if he succeeds
under the present system in carrying
them out. So far as ceiling is con-
cerned, the ceiling is still in the realm
of theory. They do not know exactly
where the ceiling is and where the
floor is: perhaps they will know it
when the floor slips from under their
feet next time. Therefore, I need not
talk about agrarian reforms. Unless
and until the peasants force the Gov-
ernment in each area to carry out the
reforms, I am sure none of the pro-
mises will be carried out as they are
given either in the Five Year Plan or
the election promises of the ruling
party. I would simply say, please for
God’s sake, carry out the reforms
quickly; let the peasant have his land
and let us fix the ceiling. And, tem-
porarily, at least until the difficulty
is tided over, let us completely sus-
pend land revenue and -rent collec-
tions where scarcity is prevailing.
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An Hon. Member: That has been
done.
Shri 8. A. Dange: Only in parts.

The second point to which I want
to refer is, how about the second Five
Year Plan, which is supposed to re-
build the country into socialism. We
are told that they are in financial diffi-
culty and in balance of payment diffi-
culty. On that I would say that in the
President’s address, a very welcome
note is given, namely, that in spite of
the difficulties, the working of the Plan
will not be halted and that it will not
be delayed, though there are demands
that the Plan should be spread over
from 5 years to 7 years and that cer-
tain schemes should be cut down. I
welcome it as a good feature that
those gentlemen who want cutting
down of the Plan are not going to be
given quarter in the policy of the
Government of India. That is a wel-
come feature but only saying that is
not enough. It speaks of difficulties,
but how are the difficulties in balance
of payment going to be resolved? I
do not want discuss that point in de-
tail now; I will do it at the proper
time in the proper place. But, 1
would say plainly one thing that is
indicated in the White Paper is that
the private sector’s investments are
uncontrolled. How is it that
the White Paper itself says
that the precise figures of private
investment and precise figures of
advances are not available? No pre-
cise figures of anything are available,
most probably, in any case, of what
is happening in the realm of the pri-
vate sector.

The Finance Minister laid down a
certain plan in which a certain
amount was to be invested in the pri-
vate to make a statement that he does
not know how suddenly a larger in-
vestment took place in the private
sector—e wonderful method of con-
ducting the finances of the country.
If he does not know it, may I tell
him a few things? There is difficulty
in balance of payments which are
afected by the export trade algzo, In
the export trade, quotas for exports are
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usually given, but same quota holders
instead of exporting that commodity,
sell the quotas in the .markét to
somebody at higher prices. I would
like to know from whichever Minis-
ter is concerned with this why this is
taking place. There is & licensing
committee, a quota committee and any
number of secretaries. Quotas are
given to A, B or C for exporting
manganese or tea. Instead of export-
ing it and earning foreign exchange,
he goes to the market and says, “We
are not able to use this quota and so
we will sell it to anybody who wants
to buy it”. There was a regular ad-
vertisement in the Times of India by
a well-known firm which says, “We
have got quota; we cannot use it and
we are prepared to sell it.” Does the
hon. Minister know of this advertise-
ment? If he does not, I will procure
it for him. That firm was honest
enough to advertise, but does the hon.
Minister know how many people are
conducting unadvertised sales of
quotas?

The Minister of Industry (Shri
Manubhai Shah): Will you give their
names?

Shri S. A, Dange: 1 will give, if
your secretary does not help. There-
fore, so far as the Five Year Plan is
concerned, please have a proper eye
on the private sector. I do not want
the private industries to be stopped;
I do not mean that they should not
be given finances, but I do not want
them to run away with the allocations
in such a way as to disturb the whole
relation of economy between the pri-
vate and public sectors. It is frankly
admitted by the Finance Minister in
his White Paper that he does not
know how it happened. If he does
not know, what is he therefor? The
job should be given to somebody who
knows how to do it.

I need not deal with the questions
of imports at length here, as to what
imports are going to be cut out and
what exports are going to be allowed,
Here we have developed a practice to.
accept all principles in  words and
violate them in practice. There i
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quarrel over the definition of ‘luxury’
ead ‘necessity’. There is some change
in that line of luxury imports for
improving the finances of the second
Five Year Plan. But, because the
Plan is being disturbed, I do not want
them to attack the standards of the
working class, its wages etc. For ex-
ample, it takes the Government of
India months and months to decide
whether retrenchment compensation,
which is excluded by the Supreme
Court, should be restored or not. By
that time, a foreign railway company
—the Parsi Light Railway Company—
has run away with Rs. 30 lakhs; that
is how our capital is vanishing. If
you allow a foreign company to run
away with Rs. 30 lakhs to England,
you will certainly run short of capi-
tal and accumulations. Why does this
happen? In certain lines, our invest-
ment in foreign countries also has got
to be checked. All this is happening
because the Ministries are not vigi-
lant. I do not charge them just now
of completely lacking in principles,
because the principles are stated in
the programme and certainly, I must
say that theyv accept the principles;
only the wrinciples are not being
translated into practice.

< third subject I should like to
meation is the question of the States.
V,e are told that this is a democracy.
If you accept it is a democracy, please
accept the verdict of democracy, of
the people of Bombay State and
Maharashtra to form a separate Maha-
rashtra State and a Gujarati State.
Csll a round table conference
as soon as possible. We are told, like
the Englishmen who told us before
that because the Hindus and Muslims
quarrelled, we could not have swaraj,
that since the @Gujaratis and Maha-
rashtrians quarrel over Bombay, you
cannot have a Maharashtra State or a
Gujarati State. They are trying to
carry out certain lessons of the past in
practice today; but that practice is
dangerous. No amount of shooting is
going to stop the Maharashtrians from
taking Bombay. Shooters may be
promadted 1o the higher Ministries,
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because of the work they have done,
but that is not going to stop the Maha-
rashtrian people from getting their
Maharashtra State and that is not
also going to stop the Gujarati people
from getting their Gujarati State.
Therefore, we have given the vote;
the vote is the verdict of Maharash-
tra and Bombay. Please respect the
vote and respect democracy. If de-
mocracy is not respected, but is sup-
pressed by bayonets, the answer will
also be in some stronger terms. In
this country bayonets are met by
peaceful satyagraha. And if democ-
racy’s verdict is not going to be obey-
ed, then satyagrapha, political gene-
ral strike and hartals will again be
launched in Maharashtra and Bombay
City in order to tell you once more
of the mind of the people. Seeing
the elections in Bombay-—municipal
elections, legislative elections—with
folded hands, we appel to you: see
what is there; see what the people
are thinking and concede what they
require; stop the quarrels. If the
Gujarati and Maharashtrians gquarrel
over Bombay-—I am not sure they are
quarrelling, they are not—help them
to come to an amicable settlement.
Have a round table conference, study
each other’s difficulties, the Gujaratis®
difficulties, the difficulties of the
Maharashtrians or of Karwaris; study
them, argue with them. Let us give
and take and obey the verdict of de-
mocracy. That would be my prayer
to the ruling circles here. For God’s
sake do not neglect this vote; do not
neglect to read the signs, and just
say we are in a majority and we shall
carry on with that majority as we
like. Many majorities have crumbled
in the past and this majority will not
be an exception to that. Therefore,
on this question I am only submitting
a prayer through you, Sir, to the rul-
ing circles: Call a round table con-
ference. Let the two interests, if they
are quarrelling meet and help in the
solution of the quarrel. What the
Ministers are doing is to intensify
the quarrels. That is what I dislike.
Therefore, I request that they should
immediately take this matter in hand
and try to resolve the problem of
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Magharashtra and Gujarat, because
theirs is the only problem left in the
whole country in reorganisation of
states.

When all others have got their
beautiful States carved out according
to their satisfaction, I would ask you
gentlemen on the other side why you
should deny that pleasure and that
right to us. Just because we have
committed the sin of rearing a beauti-
ful Bombay amidst us? Why should
you make us quarrel? Why should
you not concede the demand of the
people? All the people of India have
got their own States. They are now
speaking in their own languages, in
Tamil, in Malayalam, in Bengali or
Hindi, in their own States. Please
allow us to do that and have our own
Marathi State and Maha Gujarat
State, and I am sure it will not be a
distraction from the unity of the
country, but will strengthen the unity
of the country, of which you and we,
both of us, are proud.

Mr. Chairman: The hon. Member's
time is up.

Shri S. A. Dange: The Iast point I
wish to make is with regard to hyd-
rogen bomb tests. We all are agreed
that these tests must be stopped. We
are all agreed on the efforts that the
Prime Minister is making in persuad-
ing other countries to stop these
tests, and abolish the atom bomb for
ever, But I should like one point to
be noted. It is not true that all the
three atom powers that is the United
States, the Soviet Union and the
United Kingdom continue to adhere
to a policy of tests and not agreed to
stoppage of tests. The Soviet Union
has already agreed that it is prepared
to stop the tests. The other
two have not mgreed. I only want
to mention that. (Interruption) 1t
you dislike that agreement you may
say so.

Shri M. P. Mishra: They agree and
they wxplode!
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Shri 8. A. Dange: Thank God the
Soviet explode at least in their own
country; they do not explode in some
other people’s country. That at least
you should know.

Now we agree with the Prime Minis-
ter in his efforts to persuade =il these
people to stop their tests. But I want
to strike a little, what I may call,
a jarring note. It is not necessary for
the Prime Minister in order to per-.
suade the Government of Great Bri-
tain to stop the tests to be a Member
of the Commonwealth. My Prime
Minister has stated many a time that
if we are there we can persuade and
do many good things. The good
things we have seen so far is the bom-
bing of Egypt, the denial of self-
government to Malaya and massacre
in Cyprus and my Prime Minister has
not been able to stop the amiable
gentlemen of the Commonwealth from
doing these things. Therefore, the
question is: is it necessary to conti-
nue any longer in such a Common-
wealth, when we know that they do
not hear our good advice and in fact
persist in their policies of massacres
and invasions. Therefore, I would
tell the Prime Minister through—I
would certainly wish him bon voyage
when he goes out and I would cer-
tainly like him to be safe in his
vovages—that I would not like him to
attend these Commonwealth  Prime
Ministers Conferences. Personal safe
journeys, yes, but let him not under-
take these journeys for Common-
wealth Conferences, because they are
conferences in which we sit in a ring
of imperialists. If it is a ring of the
Bandung nations, or United Nations,
where everbody sits and talks, then
we should have no objection., But
there is no reason why we should
specialise ourselves in sitting in a
Commonwealth which massacres
Cyprus, Egypt, Malaya and s0 on.
Therefore, my submission is all suc-
cess to his efforts for peace; all success
to his efforts to stop the H bomb; byt
in order to carry those efforts we
should not be in the Commonwunaith;
we should quit the Commonwealth.
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These are all the points which for
the present I wish to submit.

Shri Heda (Nizamabad): Mr. Chair-
man, Sir, I would like to touch on two
or three points, but before I do that
I would like to refer to one point just
now made by my hon. friend Mr.
Dange. He said that the verdict of
the people of Maharashtra and Bom-
bay has been given in favour of Maha-
rashtra with Bombay, and, therefore,
his demand is that Government should
accept that verdict and immediately
take steps to have a separate Maha
Gujeral State and Maharashtra with
Bombay. The point is it was on the
advice of the country and not on the
advice even of Members of Parliament
from those particular regions this
House had accepted this bilingual for-
mula.

Shri S. A. Dange: For giving that
advice they were all defeated.

An Hon., Member: The House can
change it.

Mr. Chairman: Will these running
commentaries go on?

Shri Heda: Of course, many were
firm in their conviction that Bombay
should go to Maharashtra. But we
conceded to the general wish of the
country that the formula of a
bilingual State should be tried. There-
fore my humble appeal to my hon.
friend Mr. Dange and other people be-
longing to the Samyukta Maharash-
tra Samiti is that they should give
scope and chance for this bilingual
State to work. If it does not work,
then alone should they think of revis-
ing this decision. But if they go on
harping from the beginning and not
allow the formula to work, then I
would say that in this great demo-
cracy they will be indulging in some
undemocratic tactics. Therefore, the
threat of general boycott, hartal and
satyagreha, at the very outset of the
second Parliament is uncalled for. I
hope that they will take these factors
into consideration and give a chance
ta those who are' working this for-
4 P ]
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Now I come to the other points that
1 desire to make. The country has
seen a great reform recently; that was
the introduction of the decimal coin-
age. All of us are very happy that the
naya paise have come into force and
people all over the country are very
jubilant over it. But our Posts and
Telegraphs Department have adopted
a policy, a sort of callous policy, as a
result of which there is general con-
demnation of the introduction of naya
paise. The official calculator had
given us that two annas mean twelve
naye paise. But the Postal Depart-
ment overnight changed the price of
the envelope to thirteen naye paise,
and that created complications. No
doubt they would have lost some reve-
nue—they say they might have lost a
few lakhs of rupees. But what we
would have lost in the sale of wostal
envelopes might have been gained, if
not fully at leust substantially, in the
sale of post cards. The post card
according to the old rate was nine pies,
and according to the calculator it was
five naye paise. I therefore think that
the action of the Posts and Telegraphs
Department in changing the postal
rates by taking advantage of the in-
troduction of such a big reform, was
not discreet. And I hope that what
they have done will be undone by
some other measures.

Another complication that has been
created after this introduction is this,
So far as the one anna and two anna
coins were concerned, there was not
much difficullty. People could readily
accept six naye paise for one anna.
and even twleve naye paise for two
annas. But the difficulty arose when
vou had to give two naye paise for
one quarter anna coin and three naye
paisc for a two quarter anna or half
anna coin. I think if the Government
had used some imagination and with-
drawn this quarter anna coin ou. of
circulation, much difficulty would
have been avoided. The half anna
coin, the one anna coin and the two
anna coin do not present any diff-
culty; the greatest difficulty vshat has
been presented is by the quarter anna
coin, and I suggest to the Govern-
ment that they should consider this
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suggestion and withdraw the quarter
anna coin from circulation as early as
possible.

At the same time I may state that
the one naya paisa coin was not put
into the market to the extent that was
needed. There were, rather, very
few of them. Moreover, as was ex-
pressed in this House and also in the
other House, the size of the one naya
paisa is so small that it rather slips
If the old device—I mean of making
a big hole in the centre—~ had been
adopted, the size would have been
bigger, and this one naya paisa would
not have slipped and it would have
become more popular. Even now, nc:
much is lost, and T hope that they will
use that device. The objection from
the Government to adopting that de-
vice was that the naya paisa in that
case would be used for some other
purposes. But nothing is lost if people
put the one naya paisa for some other
industrial use. What Government will
have to do would that be they will
have to mint more of these coins, and
the Government would have in fact
been benefited by starting a  smalil
industry.

Now, I come to food production. 1
come from an area which is tradi-
tionally surplus in food. Telengana
and the rest of Andhra Pradesh are
a very rich area so far as food pro-
duction is concerned. We have been
told in the President’s Address that
about 25 per cent. of food production
has been achieved. That increase is
there in the course of the last flve
years. In the course of the last five
years, 1 think the population would
have increased hardly five to seven
per cent, or at the most eight per
cent. Therefore, in spite of a few
culamities here and there this year
and even to some extent last year,
when we find that there is a tendency
of food prices rising, one begins to
wonder, particularly when the food
prices rise in & city like Hyderabad
which is surrounded by about one
hundred miles to the north and to the
west und by about four to five hund-
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red miles to the east and south-east
by areas which are surplus in food
production. And even in such a city
recourse had to be taken for the in-
troduction of a good number of fair
price shops. Even after the introduc-
tion of the fair price shops, for the
first month or two the prices did not
behave properly. These are matters
that the Government should look into.

I do not say that the figures as given
by the Department, in the statement
of the Food Minister, are not correct.
But the thing is that we must feel
them. I feel that the representatives
of the people, whether in Parliament
or in the State Assemblies, should
be associated in some procedure, at
some stage or other, by which they
can verify the figures that have been
obtained. I have toured in my own
constituency and there is no doubt
that I have found out that good re-
forms have taken place. For instance,
better agricultural implements have
been used; the Japanese method of
rice cultivation has been used exten-
sively. Even then, when people are
told that the food production is 25
per cent. more, 1 see from their faces
that they do not believe in those
figures. Therefore, I think it will have
a very nice psychological effect if the
people’s representatives in the Parlia-
ment as well as in the Assemblies are
associated in the process of taking thig
census so far as food production is
concerned.

The third point, which I think is
again a universal one, is we are see-
ing that bureaucracy is working to its
full, and in spite of the advent of free-
dom for the last ten years we notice
very little change in their attitude.
Even now, you make any representa-
tion, it is not looked into properly.
The result is that we have to approach
the higher-ups sometimes even the
Ministers, and it is only after their en-~
dorsements that matters are looked in-
to. Then aguin, when we get the
replisg, they are very evasive.
times I foel that the tendency
bureaucracy is not to use

i
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sense but to interpret the rules or the
Jetter of the rules in such a way as to
delay the process of getting the deci-
sion. And many times, the delays are
80 dangerous that they defeat the
very purpose. We have to evolve
some method by which early justice
and early remedies would be possible.

I have seen in many offices a sen-
tence put on the walls, a sentence by
our Prime Minister. The sentence is
that he is not interested in explana-
tions; he is interested in getting things
done. Therefore, we have to see that
the things are done very early.

I will, just as an example of this
bureaucratic working, mention one
case which pertains to a Member of
this Parliament. About seven years
back he and a few other Members of
Parliament had obtained one bunga-
low, what is called an M.P.’s bunga-
low. And after the next elections, the
others opted out for the State Assem-
blies and he was the sole occupant of
the bungalow. The deposit for the
water and electricity charges in the
New Delhi Municipal Committee was
in the name of one of the other Mem-
bers. So he wrote once, and again,
that the deposit may be transferred
to his name and that he was prepar-
ed to get the assent of the other Mem-
ber in whose name the deposit lay.
There was no reply. About three
years passed in this way. And one
day he received a letter in which they
said, that ‘“their Supervisor has found
out that somebody is occupying this
bungalow and using the water and
electricity unauthorisedly” and there-
fore he should furnish the deposit
early. The Member replied back that
it was he who was insisting on this
for the last two or three years, and
he referred to the correspondence. To
cut the story short, there was a
demand for a fresh deposit. He stat-
ed that instead of the other Member
taking his deposit back and his put-
ting it in again, it would be better
it there was only a book entry and the
deposit transferred. But, the muni-
cipality did not accept. That Mem-
ber of Parliament took the help of the
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Lok Sabha Secretariat, It is grati-
fying to note that the Lok Sabha Sec-
retariat sympathetically intervened
and they approached the New Delhi
Municipality with a request that that
course may be adopted. That Member
of Parliament had suggested another
way out aiso. He said that he would
not pay about two or three months’
bills and that these bills may be ad-
justed from the former deposit and
that he would pay a new deposit.
Even that was not accepted. One fine
morning, his water and electricity
connections were cut off. He had to
make a new deposit. My only pur-
pusc in giving this example was to
show that the commonsense that one
man’s deposit could, with his consent,
have been easily transferred, without
any difficulty, to another man was not
used and, they insisted on the letter of
the rule. The letter of the rule did
not permit a book transfer. In these
days when we insist on banking and
other advanced methods of money
transactions, such a course could have
been adopted. Therefore, I think the
Government have to tackle with this
bureaucracy and bureaucratic proce-
dure as a national problem and I think
it is national problem No. I, I hope
that these suggestions would be look-
ed into by the Government.

Shri U. C. Patnaik (Ganjam): Mr,
Chairman, in moving amendment
No. 37, 1 beg to point out that Defence
is a very important subject. It takes
nearly 50 per cent. of our Budget and
it affords scope for training our youth
in various ways. From that point
of view, I beg to submit that Defence
should have been given some consi-
deration in the President’s Address,
particularly because, the President
happens not only to be the head af
our civil administration under article
53 (1) of the Constitution, but also the
Supreme Commander of our Defence
forces, under clause (2) of the same
article. Apart from the fact that the
President is the Supreme Commander
of our Defence forces, it is absolutely
necessary that Defence should be
given a high priority in the present
set-up. Our Defence forces should
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have a sort of an sssurance from the
President as well as from the Gov-
ernment that they are protected in
these days of nuclear warfare. It is
also necessary, that the President
should have given us an assurance that
in the event of a war, we have got
proper defence arrangements and pro-
per training and equipment for our
defence.

In this connection, I would congra-
tulate our Government and our Prime
Minister on ensuring the best defence
in modern warfare, namely, mainte-
nance of international peace. Be-
cause, today, the best defence in a war
of the atomic age, is peace and
avoidance of war itself. Apart from
the attempt, that is being made in the
international sphere to avoid war,
when we are maintaining a heavy
machinery, though it is only to meet
war with conventional weapons, we
have to see that we have the best
arrangement for defence on the one
hand, and that our expenditure on
defence ensures to the benefit of our
social, economic and political rebuild-
ing of our nation. From both these
points of view, we have to examine
the question of defence and see if
there is scope for utilising the defence
machinery for ensuring better defence
and at the same time for ensuring
better development programmes and
projects.

With these two considerations in
view, we have been suggesting for the
last so many years that there should
be some change here and there in the
defence organisation to ensure better
defence in an emergency and better
nation-building programme during
peace time. Of course, some of these
suggestions have been accepted. We
have an expanded National Volunteer
Force now. We have also a sort of a
nucleus reserve being bulit up. But,
that progress that should be made in
view of the urgency of the times is
not being made. We submit that our
defence organisation should be pre-
pared at least for a war with conven-
tional weapons, if not for a war with
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nuclear weapons. From that point of
view, we have been suggesting a num-
ber of things in the interests of the
defence organisation. We have been
suggesting from here that there should
be scope for extension of Reserve
units. You know that we have not
even bulit up reserves to the extent
of 1/9th or 1/10th of standing colour
units. That is a way of minimising
defence expenditure. In our country,
we had nominal reserves. Of course,
in 1919 the Mestonian Commission re-
ported against our system of reserves.
Still that was continued by the Bri-
tishers. There has been very little
change even after attainment of In-
dependence. We want that the re-
serves should be such that they may
be capable of expansion during emer-
gencies with one month’s training.

Similarly, we have another sugges-
tion with regard to reduction of the
defence expenditure. We have in this
country a duplicate officer system,
namely the Junior Commissioned Offi-
cer. You, Sir, from this side of the
House had moved last year a Resolu-
tion about the Junior Commissioned
Officer cadre. It was a duplication
introduced in this country by the Bri-
tishers, because the British officers in
charge of platoons, companies or bat-
talions did not know the language of
the country, they had the system of
Viceroy'’s Commissioned Officers.
After the attainment of Independence,
after the departure of the Viceroy, we
have simply re-named it Junior Com-
missioned Officers and we have been
carrying on. At the platoon level, at
the company level, at the battalion
level, you have a Non-Comvmissioned
Officer, you have a2 Junior Commis-
sioned Officer and you have an Offi-
cer. Today, when the Viceroy has
departed, it would have been easy to
reduce the defence expenditure by re-
planning in respect of the Junior Com-
missioned Officers’ organisation or the
V.C.Os’ organization. We have not
done that. These sre suggestions
made from time to time with a view
to improve the defence organisation
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and minimise the cost. It is unfortu-
nate that many of them have not been
considered by the deparment con-
cerned.

Then again I refer to the Ordnance
factories. We have been referring
here several times to them as to how
there is so much spare capacity for
work, how so much could be done
and so on. The Public Accounts Com-
mittee and the Estimates Committee
have recommended a thorough over-
haul of these ordnance organizations.
Even that has not been attended to.
It has been pointed out recently by
the Estimates Committee how even
the Baldev Singh Committee report is
not being implemented properly.

Now we have got depots with very
valuable material. Sometimes we are
ordering some material from Western
countries. Still we do noet know what
is the material in our depots. There
has been no plan. Things are not pro-
perly kept; there is no coverage; there
are no test tracks, no horse standing
ground with the result that things
are lying in the open without proper
care and still we are going in for
things from other countries.

Similarly in the matter of vehicles.
We have got very valuable vehicles;
I would not like to go into detail,
because I had an opportunity of see-
ing as a Member of some Committee
or other but there are very wvaluable
vehicles imported costing hundreds of
crores and still they are lying uncared
for and in the open air.

Then in our country we have the
Military Engineering Service. They do
not do any engineering work. They
are there only serving as a iiaison bet-
ween the Ministry and the contractors.
So our Military Engineering Service
is entirely dependent upon the con-
tractors for 98 per cent. of the Military
Engineering works. We have been
pointing out in this House several
times that these Military Engineering
works can be undertaken by the
ME.S. itself and not only the M. E.
works but also the civilian works
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could be taken up on contract basis
as they do in other countries, through
M.ES. You may be aware that in
America the Alabama Dam was com-
pleted by Military engineers, but here
in our country we have a dearth of
engineering staff. We have no techni-
cal personnel for our big projects
and yet our M.E.S. organisation is
there only to serve as a liaison
between the department and the con-
tractors.

Then I wish to say something about
the educational corps. In every other
country education is being given the
highest priority in the Defence organi-
zation, because after 3 to 5 years of
service people have to go back and
they have to be absorbed into civilian
life. For absorption into civilian life
there is special training. In the Army,
Navy or Air Force services there are
E.V.T. courses and so many other
courses, in order to train these person-
nel and make them fit for civilian
life. Here in our country we have not
got that educational system. We had
during the British rule a small educa-
tional corps. At that time the Bri-
tishers found—it was during the
Second World War—that from the
army point of view some education
should be given to the people and they
recruited some professors as Lieute-
nant Colonels. That was the highest
grade to which they could recruit pro-
fessors; they got a number of profes-
sors recruited as Lieutenant Colonels
and thev started the Army Educa-
tional Corps. At present the Army
Educational Corps has become less in
its standards than were required by
the Britishers and now you have got
the Army Educational Corps being run
by people who do not possess the
necessary qualifications to run it. The
idea of having the Army Educational?
Corps and vocational training is that
as soon as 2 man finishes his short
term service during the period of his
reserves liability as well as later on
he gets himself absorbed in the
nation’s development drive; he joins
different vocations and he is fit for
work. - In the United Kingdom on
whose pattern we are said to have
built our army, the teachers’ training
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diploma given by the army is consi-
dered suitable for civilian life for
one to become a teacher. Similarly
in various other vocations a certificate
of proficiency and the diplomas given
by the army organization are consi-
dered to be on a par with similar dip-
lomas and degrees given by universi-
ties and civilian education courses.
Here in our country, we have not yet
got that system. It is for our plan-
ners to consider why they should
not utilise the large personnel of youth
organizations for their adult education,
for their technological drive etc. It is
for our planners to consider these
matters. It is not merely for the
defence personnel; it is not merely for
the defence organization and I res-
pectfully submit that our defence or-
ganization has not been brought up in
those traditions of thinking in terms
of developing national reserves.

25 hrs.

Recently, our delegation has been to
China and one very great thing was
their efficacy in integrating defence
organization with education and with
production drive in the sphere of in-
dustries and agriculture. I think these
are items which our planners and the
Planning Commission should take into
consideration. In China they have
started the army education drive in
1949; they have started with a labour
drive; they have started with a grow
more food drive. There the grow more
food drive is successful whereas our
grow more food drive started by
General Cariappa when he was the
C.-in-C. has been given up. In their
grow more food drive there is provi-
sion as to what part of the income
is to be spent on a particular thing,
what part goes to the regimental
funds, and what part goes to the offi-
cers’ mess. Here the difficulty was
that when General Cariappa started
the grow more food drive audit took
objection as to where the money is to
come from. Their objection was that
the grow more food produce could not
be sold because there is no provision
for it in any of the acts and rules. The
result was that the army grow more
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food drive came to an end, whereas
our delegation while in China was
very happy to note that the army is
doing quite a lot of grow more food
work. The army is being given train-
ing in engineering, in technologies so
that the army personnel as soon as
they are released from their service,
i.e., 3 years in the army, 4 years in
the navy and 5 years in the air force.
they go back and help the country in
the development drive. In fact we
have given certain reports; I was
asked to prepare a report on defence
of China; I would be placing a copy
on the Table of the House and I have
submitted it to the hon. Mr. Speeker.
Other Members have also submitted
reports on various aspects of Chinese
administration. I am not .comparing
our country with China; I am not
comparing our Government with the
Chinese Government. What I am sub-
mitting is that if there is something to
learn from another country, let us do
it and what we have learnt from China
is that they are utilising this defence
organization and these defence forces
for expanding education in their ceun-
try and for developing their indus-
tries. They have not the technical
personnel for carrying out their pro-
jects but our committee consisting of
Mr. Kunwar Sen and K. .. Rao had
been to see their projects and they
have seen that a great deal of enthu-
siasm was forthcoming and much work
is being done. That is a very import-
ant thing that has got to be done here
also so far as we can do it.

I do concede that there is a sort of
administration there, that is they have
conscription, but ours is a democratic
set up and we cannot do it but what-
ever can be done should be done and
these are the things which we have
been pressing from this House for
flve years now. We had recently been
to another country, where we have
seen that it is actually being done.
And what we submit to our Govern-
ment and to Chairman of the Plan-
ning Commission, and our Defence
Minister is only what has been tried
elsewhere.” Why should we not try
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# here, so far as it is practicable,
within our limited scope?

My next point is in regard to the re-
faabilitation of ex-servicemen. In
other countries, and particularly in
the country that we had recently been
to, there is a big organisation for the
rehabilitation of ex-servicemen. There
fs a co-ordination between their Cen-

- tral Government, their State Govern-
ments, their Defence Departments and
the municipal administrations to see
that everybody who is pensioned out
from the Army, or who is discharged
from the Army, or the Navy or the
Air Force, for the matter of that, is
absorbed in civilian life. Before re-
tirement or before discharge, the
character-roll of the person, his quali-
fications, the special training that he
had undergone etc. will be circulated
to all necessary places, and till the
man gets employment in civilian life,
he gets his milifary salary. That is
how every ex-serviceman gets absorb-
ed in those countries.

But, here we have not got the train-
ing to fit a man for subsequent absorp-
tion in civilian life, nor is there a pro-
per machinery for this puropse, ex-
<cept the District Soldiers’ Board and
the DSSA Board etc. Excepting for
these machinery, we have no other
machinery to see that these ex-service-
men are properly rehabilitated.
People who have been commanding
thousands of men, people who know
how to command and how to get work
done, as soon as they go out of the
Army, Navy or Air Force, have nothing
but starvation. That is another aspect
that we have got to consider, and we
have to see that something is done to
see that these people are properly re-
habilitated.

We know that our Prime Minister
iz trying his best to maintain interna-
tional peace, and I concede that that is
the best defence in the atomic age.
But so long as we maintain a defence
force which consumes 50 per cent, of
our Ceneral Budget, we have got to
see that we get the maximum out of
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it, and we utilise it for various pur-
poses; we have to see that we enthuse
our youths, we give them new hopes,
and we give them a new aspiration.
I would submit that if there is any
appeal, there is nothing which appeals
to youth more than the opportunity
or the scope for defending his coun-
try. During British rule, we were
denied that hope, and even after
British rule, people feel that they have
no hand in the defence of the country.
That is an important aspect that has
to be taken note of on the one side.

On the other side, we have got to
see that the efforts of all the non-
official bodies like the National Rifle
Association, the Scouts’ organisation,
the seva dals etc. are proptrly co-
ordinated.

I would deal with only one point
more, and then I woiild conclude, and
that is in regard to the Military In-
telligence Organisation. I would sub-
mit that this is an organisation that
has got to be reorganised and deve-
loped. I had once the good fortune
to meet an officer of that organisation.
He was telling the guard and every-
body else that he was an officer of the
Military Intelligence Organisation and
so on.

Mr. Chairman: Is the hon. Member
sure that he was really a member of
that Intelligence Organisation?

Shri U. C. Patnaik: VYes. He had
his name also on his suit-case, along
with the name of his regiment and so
on. So, he did not leave any difficulty
about that.

I would submit that our military in-
telligence set-up should be organised
and developed, because today a war
is fought not merely witi weapons,
whether nuclear or conventional, but
more on the psychological level,
through infiltration, sabotage and
other things. So, we have got to
have an Intelligence Organisation well
integrated not only inter se but also
with its counterpart on the civilian
side, in aorder that we mav have every
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ip.!nrmaﬁon nboux sabatage, infiliration
and other fifth columnist activities in-
side our country and also abroad. I
would, therefore, submit that the Min-
ister of Defence should. be associated
with the Ministry of Home Affairs and
the Intelligence Departments of the
States, in order to make this Organisa-

tion very sound.

Shri Brajeshwar Prasad (Gaya): I,
along with all the Members of this
House, suffer from fear.

Shrt 8. N. Dwivedy (Kendrapara):
Fear of the Prime Minister?

Shri Brajeshwar Prasad: I am of
the opinion that this country is likely
to be invaded by Pakistan. It was a
sheer accident that Marshal Zhukov
was here in the month of January.

" People were under the impression
rightly or wrongly that Pakistan would
invade this country on the 26th Jan-
uary. Marshal Zhukov's presence had
a salutary effect.

I have been suggesting on the floor
of this House for the last seven or
eigth years that there should be a
military alliance between India, China
and Russia. The question of Kashmir
was always present in my mind when
I made this suggestion on the floor
of this House. We are responsible to
the country, and we shall be held res-
ponsible to the country, and we shall
be held responsible before the bar of
public opinion if anything untoward
happens. I speak with a full sense of
responsibility when I say that a mili-
tary imbalance has been created after
Partition, and we have done nothing
to restore the balance.

The balance can be restored only by
taking military aid from Russia. A
military alliance should be formed
with China and Russia. I am in
favour of borrowing nuclear weapons
from Russia.

Shri C. D. Pande: And dollars from
Ameriea,

nmmmm-ﬂ I am not
4n favour at all of taking any aid from
Americe.
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Shri C. D. Pande;: We are.

8hri Brajeshwar Prasad: Yau Wy
be, but I am not.

Mr. Chatrman: That is the beauty
of the democracy, namely that we have
to hear other views, however unplea-
sant they may be.

Shri C. D. Pande: I am in favour
of dollars from America.

Mr. Chairman: But let us hear the
hon. Member.

Shri Brajeshwar Prasad: We should
take military aid, and especially
nuclear weapons, from Russia. I do
not know how far my information is
correct, I have been told, and I have
gathered from the newspapers also
that Pakistan has been supplied or is
gaing to be supplied with nuclear wea-
pons,

An hon. Member: They shall not
be able to use it.

Shri Brajeshwar Prasad: When 1
suggest a military alliance between
India, China and Russia, I know that
military alliances in Europe have not
led to fruitful results. But when I
suggest a military alliance, 1 always
have the goal of a world federation in
view. A militray alliance between
India, China and Russia, will pave the
way for the political integration of the
whole of the Afro-Eurasian land-mass.

I am in favour of a joint defence
council being formed at the present
moment—as soon as possible,—
between China, Russia and India. X
mean a joint defence council consist-
ing of the representatives of India,
China and Russia.

Shri B. S. Murthy (Kakinada—Re-
served—Sch. Castes): There are two
Chinas.

Shri Brajeshwar Prasad: The Chiofs
of Staff of these three countries should
meet and chalk out a joint plsa
action, it occasion arises.
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The three sentinels of humanity in
ganoral and of the coloured race in
particalar, Nehru, Mwo snd Khrush-
chev, should meet as early as possible,
If an alliance is openly arrived at,
there will be no war between India
end Pakistan. Both India and Pakis-
tan will continue to exist as sovereign
entities till a world federation comes
fnto being. But if there is no open
alliance between India, China and
Russia, war may break out and Russia
may invade Pakistan and finish
Pakistan,

i 8hri C. D. Pande: That is very nice!

Shri Brajeshwar Prasad: 1 do not
want the liquidation of Pakistan.

8hri C. D. Pande: Why not?

Shri Brajeshwar Prasad: If Pakistan
is liquidated, from Constantinople to
Rawalpindi, all the regions will pass
within the Soviet orbit of influence.
If America had given a public warn-
ing to Germany in 1914, the first world
war would never have broken out; if
in 1939, President Roosevelt had warn-
ed Hitler—if a public warning had
been given—the second world war
would never have broken out. A
military ailiance between India, China
and Russia is in the nature of a public
warning to all war-mongers and to all
imperialists who are trying’ to sub-
jugate the whole of the Middle East.

Shri Bhattacharya (West Dinajpur):
Is the hon. Member sure that China
and Russia will agree?

8hri C. D. Pande: The best thing
is for Marshal Zhukov to take up per-
manent residence in Delhi!

Shri Brajeshwar Prasad: I have said
that there should be a military alliance
leading to the establishment of a
federal union. Only a federal union
can prevent war; no amount of diplo-
macy in the United Nations Organisa-
tions or anywhere else on earth can
Prevent war. War is a necessary con-
comitant of the institution of the
nation state. It cannot be prevented
by .auny other mechanism. If a war
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breaks out, this whole planet will be
shattered to pieces.

There is another alternative. The
whole of the Afro-Asian land smass
will emerge as one political unit under
the joint leadership of India, China
and Russia. I am also in favour of
a military alliance between Indis,
China and Russia because I appre-
hend that these three countries will
fight amongst themselves either today
or tomorrow. ;

When I suggest a military alliance,
I always have a federal end in view.
The nations of Western Europe in par-
ticular fought amongst themselves.
The result was disaster. Where is
England now? What has become of
the French Empire? Germany has
been divided into two. Nation states
are gangsters. They fight; it is in
their nature to fight. All the condi-
tions are well set for a fight between
India, China and Russia in Asia. Thess
nations must come together if Asia is
to be saved from the catastrophe that
has overtaken Europe.

Shri S. N. Dwivedy: It is very good
to hear this from a Congress Party
Member.

Shri Brajeshwar Prasad: You are a
new Member; or else you would not
have made this remark.

Mr. Chairman: The old Member
shall continue to address the Chair.

Shri Brajeshwar Prasad: I am sorry
for this lapse.

The Baghdad Pact is bound to De
liquidated. Will it be liquidated by
war or by diplomatic methods? When
I say ‘diplomatic methods’, I mean a
military alliance between India, China
and Russia. It will lead to the liqui-
dation of the Baghdad Pact by peaceful
means, without shedding one drop of
human blood. If war breaks out, the
Baghdad Pact will be shattered to
pieces and the whole of the Middle
East may pass into the Soviet orbit of
influence. A military alliance between
India, China and Russia will also pre-
vent a political settlement between

~
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America and Russia. This is the
greatest denger, the greatest menace
of the age; if America and Russia come
to a political settlement, the uncom-
mitted nations of Asia will be divided
into two spheres of influence—Russian
and American. A political settlement
is always based on give and take. If
we are under the impression that a
political settlement between Russia
and America will be on some altruis-
tic basis, we are living in a fool's para-
. dise. The whole of South-East Asia
will pass into the American orbit of
influence if a political settlement is
arrived at between America and
Russia. The Middle East may go to
Russia, This alone can be the basis
of understanding between Russia and
America. I cannot think of any other
basis of a political settlement between
the two.

I give a public warning that this
political settlement between Russia
and America must be prevented at
all costs. Hence 1 suggest that India,
China and Russia should come to a
settlement, a military alliance. If they
come to a political settlement or some
military understanding, it will not lie
in the power of America to dominate
South-East Asia. The balance of power
will be shifted? (An Hon. Member:
‘Where?).

Shri C. D. Pande: Sumatra!

Shri Brajeshwar Prasad: The hon.
Member's uderstanding of foreign
politics seems to be very crude and
elementary.

Mr. Chairman: Even if that be the
case, the hon. Member has to listen to
him.

Shri Brajeshwar Prasad: One last
point, and I will conclude. I have
held the view since long, since the day
I advocated on the floor of the House
that there should be a military alliance
between India, China and Russia, that
there is no basis of agreement or
understanding between India and
America. The interests of India and
America run poles apart. America is
opposed to the political integration
of the old world, and political integra-

-
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tion of the old world, prefersbly on the
basis of federalism, is the only solu-
tion of all the problems of Asia, Africa
and Europe.

America has established her own
hegemony over the new world, but
she is opposed to the political integra-
tion of the old world. Twice within
my own lifetime, she went to war to
prevent Germany which had nearly
succeeded in establishing her hege-
mony over Europe. There was one
nation in Asia. Now she has become
weak as a result of the two atom
bombs dropped over Hiroshima and
Nagasaki-——I am referring to Japan.
Japan tried to consolidate South-East
Asia. She was wiped out by America.

Now President Nasser is trying to
stabilise the Middle East. He thinks
in terms of an Arab State. The Eng-
lish and the French were made to in-
vade Egypt. By backdoor and shame-
less methods, Jordan has been brought
under American control.

The interests of India and America
can never meet. They are antagonis-
tic. Unless the old world is integrated
into a political unit, there cannot be
any basis of settlement between
America on the one side and the old
world on the other. I have done.

Shri M. R. Masani (Ranchi—East):
Mr. Chairman, Sir, I am afraid it is
a hard and thankless task to invite the
House to turn its attention to a matter-
of-fact, rather mundane subject after
the most fascinating and speculative
tour of the world upon which the pre-
vious speaker invited the House to
embark.

I speak in support of my amend-
ment, No. 8, drawing attention to two
Ordinances which have been referred
to in the speech of the President.
Many years ago, more years than I
care to remember, when I was a stu-
dent, I sat at the feet of Prof. Laski—
I know many other Members in this
House must also have shared that very
stimulating experience including the
present Defence Minister who 12 not in
his place. Prof. Laski went to Moscow
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and made a speech, which greatly up-
set the British public. Discussing the
English quality of sportsmanship, of
playing cricket, Prof, Laski made an
observation, perhaps an unfair one,
that the British surely played the
game according to rules but that when
they lost the game they changed the
rules! .

I must, confess that when I read.
within a period of one week, two Or-
dinances being enacted reversing the
judgments of the High Court of Bom-
bay and the Supreme Court of this
country, I was irresistibly reminded
of Prof. Laski’s commentry on English
sportsmanship. In raising today this
issue of the Ordinance-making power,
I realise 1 am not doing anything very
original. In the days when we parti-
cipated in the Civil Disobedience cam-
paigns, we referred to this practice as
‘Ordinance Raj’. And, as recently as
February 16, 1854, this House had a
serious and worthwhile discussion in
a situation somewhat similar to the
present—only, on that occasion seven
Ordinances had been enacted, not two.
Dr. Krishnaswami and an hon. Mem-
ber who occupied the seat from which
I am speaking made a very useful con-
tribution by drawing attention to the
way in which this power was being
exercised by the Executive., This led
to an excellent debate and also to a
very sound proposition being adum-
brated by the Speaker of the House,
your distinguished predecessor, to
whom reference was made only two
days ago. The Speaker, the late Shri
Mavalankar, then said that * it would
be recognised that that is not a demo-
cratic way of doing things”—referring
‘to the enactment of the Ordinances—
and “it is only in exceptional circum-
stances that Government might issue
Ordinances. They can, only if they
must.” I feel that the enactment of
these last two Ordinances should not
be allowed to pass altogether without
protest because such a protest may,
perhaps, have the helpful result of
preventing this lapse becoming & bad
habit which an Executive endowed
with powers in any part of the world
iz inclined to develop. The hon.
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Speaker had said that the power
should be used very sparingly, but
there is a tendency to use this power
rather generously, forgetting that the
purpose of this clause in the Constitu-
tion is to deal with an emergency.

I do not wish to enter into the merits
or demerits of either the Ordinances
or the judgments of the courts to
nullify which these Ordinances were
passed. For that, there will. be an-
other occasion when hon. Members
will have their say. But I do wish to
raise the general issue which is of a
historic nature. It was as far back as
1389 when the British House of Com-
mons petitioned King Richard II to ab-
stain from using his power of passing
Ordinances and by the 15th century
this power of executive legislation had
lapsed and had become obsolete. In
our own country, this power is a relic
of the Government of India Act, 1835,
And when it was sought to perpetuate
this power, Dr. Ambedkar-—who was
then piloting the Constitution—made
a statement that the emergency power
in our own new Constitution of the
Republic of India was similar to the
power of the Crown to make a procla-
mation of emergency under the Em-
ergency Powers Act of 1920 in Eng-
land. One has only to recall these
things to realise how lightly now we
are getting into the habit of resorting
to the use of administrative law. The
distinction seems to be  overlooked
between a real emergency and ad-
ministrative convenience.

I am not for a moment denying the
good intentions or the good faith of
those who have enacted these Ordi-
nances or who have advised the Presi-
dent to take this step. They undoub-
tedly wanted to do something which
in their view was in the national in-
terest or the public interest. But I
do suggest that everything in the pub-
lic interest is not a legitimate occasion
for the enactment of an Ordinance. It
may be that the courts of law, in this
particular case, misunderstood the in-
tention of the Legislature, as was sug-
gested in the case of the Industrial
Disputes Act, or it may not be so. It
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may be that the original Life
Insutance Corporation Act was
defective and needed to be
fmproved. But surely the only body
which has the power to put these
matters right is this House itself. This
¥ouse was due to meet in a few days’
or a few weeks’' time. I do submit
that the correct, the properly democra-
tic course would have been to wait
for this new Parliament to assemble,
to put the problemn before them and
meanwhile at least to ‘“play cricket”
and obey the decisions of the highest
organs of our judiciary, respect Yor
which we all wish to see enhanced and
developed. Otherwise the danger is
that the Government becomes the
Judge in its own cause as I think has
happened in the case of the Life
Insurance Ordinance.

Before leaving Bombay, I had occa-
sion to attend at their invitation a
meeting of the trade union represent-
ing the insurance workers. They pro-
tested against the use of this Ordi-
nance I can testify to the great bitter-
ness that was felt by a large number
of democratic trade unionists affiliated
broadly though not officially, to the
INTUC and the Hind Mazdoor Union.
‘They felt that this was a very poor
return for eschewing the weapon of
the strike, for not falling into the
hands of those disruptors to whom
my hon. friend the Finance Minister
referred in a previous debate on
this matter in the House. They did
not strike. They had kept away from
disruptive agitation. They did not
want to interfere with the smooth
business of the Life Insurance Corpo-
ration and so they went to a court
of law to test the provisions of the
1law, ¥For a moment, they had a hard-
won victory in the High Court of Bom-
bay. They found that the fruits of
that victory were snatched away from
them by the Executive, which, on the
one hand, made the Ordinance and, on
the other, was the employer as the
management of the Life Imsurance

C on. In other ‘words, the
Trade Unionista felt that the employer,
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when it was the Government, sat in
judgment in its own causs. I do wigh
to stress that this is not a happy situ-
ation to arise when economnic power
in a planned economy inevitably gets
concentrated in the hands of the State.

I feel, therefore, that in these two
cases the objectionable nature of the
Ordinance is heightened by the fact
that in both cases an attempt has been
mede to nullify the decisions-—in ene
case of the Supreme Court of India
and in the other of the High Court of
Bombay-—of courts which {o the best
of their lights tried to interpret the
statutes enacted by this Parliament. I
do not deny for a moment the right
of this Parliament to amend a statute
on finding that it was not properly
carried out; but for the Executive,
between sesgsions of Parliament to
claim that they can interpret the law
better than the highest tribunals of
the judiciary of this country is, I
suggest, something which this House
should ponder and which should not
be allowed to pass without protest.

This, Sir, is an issue which is above
party politics; it is an issue in which
the liberties of this House, the prestige
of this House and the democratic liber-
ties of the people are at stake. I do
appeal to this House, to the Members
of this House of all parties, not to Jet
this matter rest and on this occasion
and on the occasion when the Ordi-
nances come before the House to stress
on Government that though we can
see their good intentions, though we
can see that they might have taken this
step with the best of motives, we do
believe that in future on such occa-
sions they should abstain from inter-
vention with the due process of law
until this House is in session and can
be seized of the matter.

Shri Dasappa (Bangalore): Sir, I
join with my hon. friends who have
expressed their gratefulness to the
President for the Address which he
delivered to the joint session of Par-

‘liament. I would beg of those friends

who ‘are inclined to be critieal  .ov



-eyen hyper-critical to view the admi-
nistration as a whole. What is that
this Government has been able to
accomplish ‘during these years after
the freedom? Do they not agree that
on the whole, by and large, it has
glven a marvellous account of itself
put the prestige of the country on a
high pedestal and gained for it a very
prominent place in the comity of na-
tions today. To try to use a micro-
acope to find out where there may be
some undesirable baccilli or things of
that sort would be a great injustice to
the Government. In our search for
trees, I am afraid we may
miss the wood. If we try to
assess Socrates, say, by the bulging
eyes that he had or the upturned nose
and not by the great contribution
which he had made, we would be poor
judges of Socrates. Likewise, here in
the case of the working of this admi-
nistration during these years, if we are
not able to develop a sense of propor-
tion and realise the really substantial
and great achievements that the Gov-
ernment has to its credit, that would
be doing less than justice -to-the Gov-
<ernment.

The two aspects of our administra-
tion are the one relating to the natio-
nal activities and the other relating to
the international policy. Dealing with
the international policy pursued by
this country, ably piloted by the Prime
Minister, one is very happy to see that
there is so little room for difference
among the different sections and the
different parties in the land. That
indeed augurs well for the future of
this country.

It may be that the other side and
this side are at various with regard to
come domestic matters. But, on the
whole we find that we are in agree-
‘ment so far as our foreign policy is
<concerned. In some of amendments
aent up in connection with this Ad-
dress, there are references to Kashmir
and Goa. There are fears that there
is no immediate possibility of 8 settle-
ment in the case of Kashmir. The
question here is whether the Kashmir
issue should be allowed to go on un-
solved as it is or whether there should
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be an effort made to give a quietus to
the  whole dispute so that there is a
settlement once and for all. I am
pretty sure that those who handle
these affairs would, if possible, like
to have the issue settled once for all
and not allow it to hang over. But
the question is: how is it possible?
Has any person inclined to be critical
any solution for that? It is not so
easy to have a solution. No doubt, if
proper diplomatic efforts are made
and we are able to win over some of
the powers which are befriending
Pakistan, it may be possible to have a
final solution. 1 think that we may
leave that question at that.

Likewise, take the question of Goa.
Any way, that is not a matter which
bristles with any inconvenient gQiffi-
culties for India as a whole. Even
there, it may be possible for us through
diplomatic channels to get an early
solution. Let us hope that this is
possible.

The President has referred at great
length to the happy solution of
the Suez Canal dispute. The situation
has eased a great deal though other
disputes have crept in the Middle East
or the Western Asia. In regard to
this particular issue, I think the part
played by India has been exceptionally
successful. You will find a reference
to this fact in the UK. Parliament by
the Labour leaders that the Govern-
ment could have done equally well or
even better if they had not adopted the
wrong policy at the beginning but ad-
opted the policy which they had done
today. That, I think, was the stand
taken up by the Government of India
and I ask whether there could be any-
body who could differ with that. I
think it is a matter of special gratifi-
cation to us that in the whole world
there is nobody other than our able,
beloved and trusted Prime Minister
whose aid could be sought to bring
about a solution for these problems in
the Middle East. That, I think, is a
positive achievement for this great
country on which we can well con-
gratulate ourselves and congratulate
the Prime Minister. Whether it is the
Russian bloc ar whether it is the
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Western democracies, you see that the
one man who could be summoned to
play the role of a good samaritan is
our Ptime Minister. That is a thing
which my friends opposite may kindly
bear in mind when they deal with this
question.

I would now come to matters nearer
home. Here, I would say that it would
be a wrong assessment if we think
that the Union Government is held
responsible for everything that
goes on in India. We have a federal
Government. Certain subjects are
more or less exclusively within the
Jurisdiction of the States and those
are subjects which vitally concern the
day-to-day life of the masses. So,
we must keep a correct sense of pro-
portion while criticising the actions
of the Government. Everything
hangs round the implementation of
the Second Plan. I am glad to note
that the Second Plan has restored the
balance between attention to indus-
tries and attention to agriculture.

One of the criticisms levelled
against the First Plan was faat it
hardly concerned itself with the deve-
lopment of industries. But, then
there were the special problems., The
food problem was very acute. Natural-
1y, attention was diverted to
grow more food and have more multi-
purpose projects, Now that we have,
more or less, been able to solve it to
the general satisfaction, it was time
for us to turn to industries. I am
glad that greater emphasis is laid on
industries, not only heavy industries
but also small-scale and cottage indus-
tries.

Therefore, I think that the econo-
mic policy laid down by the Govern-
ment is a thing which is worthy of
acceptance by his House and there is
nothing very much for us to find
fault with it. I may with the permis-
sion of the WMinister concerned, say
that I am not one of those who believe
in water-tight compartments of pub-
He and private sector. The question
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is, how to develop the economy of
the country. It does not matter
whether it iz the Government that
does it, or it is the private sector
that does it. 'Where, for instance,
the private enterprise is not suffi-
ciently active and forthcoming, I
think there is a duty cast on the Gov-
ernment to sponsor those industries

.and build up the economy of the

country. And, when [ say “Govern~
ment”, 1 do not confine it only to
the Central Government. I see nc
reason why the partnership of the
State Governments should not be
sought and their co-operation taken
along with the public if necessary.
We must see that the States are also
enabled to sponsor and build up cer-
tain industries so that they may be
able not only to further the economy
and build it up along with the
Centre, but also to that extent lessen
the burden on the tax-payer. ‘That
is a suggestion which I beg to make.

The other question is one of finance.
The President himself has been
pleased to say that the question of
finance is a thing which causes serious
concern. 1 have absolutely no doubt
that the hon. Finance Minister, whose
resourcefulness everybody should cer-
tainly admire, will be able to meet
the difficulty and get over the situa-
tion. I would, however, say that
there is one way in which the resourc-
es could be augmented and that is
by increasing our exports. I am
sure the Government is doing every-
thing possible in that direction. I
am now thinking of that vast contin-
ent which, 1 believe, provides a very
fertile fleld for our exports, ana
that is Africa. ¥ We shall not worry
about South Africa, nor need we
worry about the northern Mediter-
ranean coastal areas. In between
there is the vast continent almos*
untapped and, I believe, if a proper
Commission is constituted to ascertain
the possibilities and due steps are
taken, we will be able to capture =«
large portion of the business in that
field. It would be wise for us not
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to tarry long in this matter and allow
other States to atep in. Then it will
present far greater difficulties.

The other thing is about invitation
to foreign investors. I am not one of
those who will feel shy to get a-
much foreign investment as possible
But, how will foreign dnvestments
pour in? Unless we create a suffi-
ciemtly favourable atmosphere for
those investments, I do not know
from which quarter the investments
may come.

My next suggestion is about exercis-
ing economy. I would only just in
brief indicate that there is room fer
economy, especially with regard to
the class IV category in the adminis-
trative offices. 1 am not relerring to
the executive side, but I think
India is the only country where we
have an army, an unproductive force,
in the shape of class IV servants or

.chaprasis. I do not think there is
any other country with which we can
compare ourselves. It is possible for
us to exercise sufficient economy in
that direction and that will have a
wholesome effect.

With regard to salaries, the sug-
gestions for Pay Commissions and so
on, I would beg of the Central Gov-
ernment to have some consideration
for the scales of salaries prevailing in
the States. They are unable to pay
the same scales as given here, but
there is always a reaction in the
States when they are confronted with
the higher scales permissible in the
Centra! Departments.

Then I come to the question of food
prices. I only want to say one thing
in this connection. Whenever we
have to decide this rather ticklish
question, we have to take into consi-
deration the cost of production and
¥ the various items of taxation which an

agriculturist is confronted with. Then
alone will be able to do justice
to the farmers. We must give up all
hopes of having any extra production
in agriculture until and unless we
can assure the farmers a fair price.
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There is only one other matter to
which I want to reter before I close.
A democracy requires a certain level
of education among the voters, other-
wise there is danger ahead. It is
nearly ten years since we have had
freedom, and if you take the statis-
tics you will find that today not even
50 per cent. of the children of school-
going age are really being educated.
I am only speaking of the childrem,
That does not do us much good. L
therefore, beseech those in authority"
to apply their mind to this very

urgent and very important factor and
do what best they can.

In the end 1 would again appeai ve
the hon. Members opposite to  view
the whole question in its entirety and
not merely in parts.

Mr. Chairman: The following are-
the amendments which have been
indicated by the members to be mov-~

ed subject to their being otherwise
admissible:

Nos. 1 to 5, 7 to 14, 16, 20, 21 to
23, 27, 28, 31 to 35, 37, 40 to 43,
44, 47 to 50.

Shri T. B. Vittal Rao: 1 beg to-
move:—

(i) That at the end of the motion, .
the following be added, namely:—

“but regret that there is no
reference for undertaking legis-
lation for the amendment of the
Payment of Wages Act and the
Workmen’s Compensation Act in
favour of the workers.’

(ii) That at the end of the motion, .
the following be added namely:—

“but regret that there is no
reference for initiating legislation
governing conditions of work for
workers engaged in the road
transport and construction of
buildings as indicated in the
Second Five Year Plan.”

(iii) That at the end of the motion, .
the following be added, namely:—
“but regret that there is no
reference for the appointment of
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Wages Commission to go into the
question of wages for industrial
workers.”

(iv) That at the end of the motion,
ithe following be added, namely:—

“but regret that there is no
reference for initiating legisia-
tion for welfare of the workers
employed in manganese mines as
outlined in the Second Five Year
Plan.”

Shrimati Parvathi Krishnan: I beg
40 move:i—

That at the end of the motion,
rthe following be added, namely:—

“but regret that there is no
reference to the nationalisation of
foreign-owned plantations in the
country.”

Shri Tangamani: I beg to move:—

That at the end of the motion,
:the following be added, namely.—

“but regret that there is no
reference to renaming the State
of Madras as Tamil Nad in defer-
.ence to the wishes and desires of
the people of the State.”

Shri M. BR. Masanl: I beg to move:—

That at the end of the motion,
‘the following be added, namely:—

“but regret that Government
:should have resorted to the use of
the Ordinance making power by
the enactment of the Life Insur-
.ance Corporation (Amendment)
-Ordinance (No. 3 of 1957) and
the Industrial Disputes (Amend-
ment) Ordinance (No. 4 of 1957)
without waiting for the new Par-
liament to assemble.”

Shri Frank Anthony:
HNOVE: ~

That at the end of the wmotion,
ithe following be added, namely:—

“but regret that the Address

does not deal adequately with the

reasone for the present unsatisfac-

fory . food situmtion or with any

I beg fto
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t0 prevent a ‘recrudeséence of
8uch a situstion.”

Sk 8 N, Dwivedy:

move: .

That at the end of the motion,
the following be added, namely:—

(a) “but regret that no serious
notice has been taken of the
alarming rise in prices of
food-grains  and scarcity
conditions prevailing in the
country;

I beg to

(b) that the Address fails to sug-
gest concrete measures to
remove disparities in income;
and

(¢) that no notice has been taken
of the abridgement of the
constitutional rights of the
citizens”.

Shri Nath Pai: I beg to move:—

(i) That at the end of the motion,
the f‘r)llowing be added, namely:—

“but regret that the Address
es no mention of the Govern-
meyht's intention to respect the
WiShes of the people of the people
of the Marathi-speaking areas of
Belgaum and Karwar to be in-
©Ofporated in  the State of
Bompay.”

Bhl Supakar: I beg 0 move:—

(i) That at the end of the motion,
the following be added, namely:—

“but regret the failure of the
GOyernment to keep the prices of
fo0dstuffs within easy reach of the
COhmon man.”

(ii} That at the end of the motion,
the f5]lowing be added, namely:—

“but regret the inability of the
G’b‘emmem in freeing the entire
mnotJnmmudeqﬁzmh-&tgu

aggressions by Pakistan.
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(iil) That at the end of the motion,
the following be added, namely:—

*“but regret the inability of the
Government 1o remove poverty
and mass unemployment
last six years of planning.”

Shri Mahanty: I beg to move:—
That at the end of the motion, the

(e) that the Address has not
given any clear indication about
helping the growth of smsll-
scale cottage and small power
driven industries;

(1) that the Address has not
said anything about making
education free upto higher
secondary stage;

q

following be added, namely:—

“but regret—

(a) that the Government have
signally failed in easing the
situation and bringing food
prices down; and

(b) that the Government have
pursued no effective policy (o
solve the Kashmir question in
accordance with the will of the
people of Kgshmir as expressed
by the Constituent Assembly of
Kashmir.”

Skri Braj Raj Singh: I beg

move—

1)

That at the end of the motion, the

following be added, namely:—

“but regret—

(a) that the Address has not
laid down any definite policy
about the solution of the food

€g) that the Address has not
given any indication about the
unemployment problem and not
laid down any policy to solve it;

(h) that the Address has not
said anything about how to
gradually increase and decrease
t"2 incomes of various citizens
of the country in a manner so
that difference of the lowest and
nighest income of the citizens
may not be more than the ratio
of 1 to 10;

(i) that the Address has not
iaid down any policy about the
future of Goa and how to free
it;

(j) that the Address has not
said anything as to how the

Government will solve the
Kashmir issue.”

problem;

(b) that the Address has
failed to enunciate a _policy of

Shri S. A. Dange: I beg to move:—

(i) That at the end of the motion,
the following be added, namely:—

reclaiming the fallow land
whereby the millions of un-
employed people of India might
get employment by cultivating
the land and also increase the

“but regret that the Address
fails to take note of the unanimous
and express desire of the people
of Maharashtra to so reorganise

the State of Bombay as to form the
State of Samyukta Maharashtra
with Bombay as capital and the
State of Mahagujarat.”

production of foodgrains;

(¢) that the Address has not
laid down any policy with
regard to the stopping of the
use of English in official busi-
ness and replacing it by Hindi,
our Rashtra Bhasha, and other
State languages;

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to promise mesasures to im-
prove the conditions of the
workers and employees in the
matter of wages, trade umnion
rights and unemployment.”

(d) that the Address has not
made any mention about the
removal of imperialist statues
.from public places to museums;
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(iii) That at the end of the motion,

the following be added, namely:—

“but regret that the Address
fails to outline concrete measures
to correct the alarming food
‘situation.”

Shri Awasthi: 1 beg to move:—

That at the end of the motion,
the following be added, namely:—

“but regret—

(a) that no indication is given
to the immediate replacement
of English by Hindi or other
State languages for official pur-
poses;

(b) that the serious problem
of unemployment is neither
given any consideration in the
Address nor any ways and
means are suggested to eradi-
cate unemployment;

(c) that the Address fails to
suggest any means for the
establishment of a socialistic
pattern of society;

(d) that the Address fails to
take note of the aspirations of
the people of Maharashtra and
Gujerat regarding creation of a
unilingual Marathi speaking
State;

(e) that the Address fails to
mention any definite policy as
to the manner of developing
cottage and small scale indus-
tries;

(f) that the Address makes
no mention of the reclamation
of land for achieving self-suffici-
ency in the matter of food pro-
duction and distribution of land
to landless people be acquiring
it from those who possess more

“  than & certain limit and general
re-distribution of land;

(g) that the Address makes
no mention for improving the
financial condition of the people
of the lower strata of the socie-
ty and fixation of - pay-scales
of low-paid Central Government
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servants and appoinuuent of =
Second Pay Commission; and

(h) that the Address fails to
make any promise of education
being made free at the secon-
dary stage and fixation of pay-
scales of teachers in order to
improve their lot.

Shri Khushwaqt Rai: I beg to

movei—

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention of—

(a) the deteriorating food
situation in the State of Uttar
Pradesh, especially in the
Bastern Districts; and

(b) the reduction of the cane
price in India specially in the
State of Uttar Pradesh which is
causing great hardship to the
cane growers”.

Shri Naushir Bharucha: I beg to

move —

(i) That at the end of the motion,

the following be added, namely:—

“but regret that the
Address does not take more
adequate note of the graver
repercussions of States’ reorgani-
sation beyond referring to the
‘inevitable showing down’ of the
Second Five Year Plan”.

(ii) That at the end of the motion,.

the following be added, namely:—

“but regret that the Address
does not throw into bolder relief
the grave strain imposed by the
Second Five Year Plan on the
nations’ economy, both internal
and foreign exchange resources,
nor suggests practical ways of
overcoming the difficulties™.

(iii) That at the end of the motion,

the following be added, mamely:—
“but regret that the Address
does not take sufficient note of-
the grave and widespread diveatie-
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faction felt on account of the high
prices of foodgrains, acarcity
conditions in some parts of the
country and the failure of the
Government to make the country
self-sufficient in the matter of
foodgrains”.

¢iv} That at the end of the motion,
the following be added, namely:—

“but regret that beyond a
factual mention of the Life Insur-
ance Corporation (Amendment)
Ordinance 1957, the Address does
not refer to the grave injustice
done to the Life Insurance Corpo-
ration employees™.

(v) That at the end of the motion.
the following be added, namely:—

“but regret that the Address
does not refer to any concrete
and effective steps the Govern-
ment propose to take for procur-
ing even a temporary suspension
of tests of thermo-nuclear
weapons, beyond the reference to
the ‘Standstill Agreement‘ in the
Prime Minister’s statement to the
Lok Sabha in April, 1954,
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organisation so as to facilitate
the subsequent absorption of
ex-service personnel in civilian
activities;

(e) contains no proposal to
improve and reorganise the
ordnance factories on lines sug-
gested by the Estimates Com-
mittee and the Public Accounts
Committee;

(f) envisages no plan ¢to
utilise the wvaluable material
lying uncared-for in certain
Ordnance and vehicle depots;

(g) indicates no concrete sug-
gestions for improving the or-
ganisation of Reserves and
Auxiliaries so as to provide for
adequate defence in emergen-
cles;

(h) contemplate no scheme
for making the youths defence-
minded, by associating the
defence machinery with volun-
tary youth organisations e.g.
rifle, shooting, scouting seva

dal, flying, gliding and yatching
clubs;

i O, C Patpalk: 1 o N
8hri C. beg to move, (i) indicates no intention to

provide for a suitable machinery

That at the end of the motion, the P
to ensure rehabilitation of ex-

following be added, namely:—

“but regret that the Address—

(a) makes no reference to the
reorganisation and modernisa-
tion of the defence forces of the
Union;

(b) gives no assurance that
the defence organisation is pro-
vided with adequate equipment
and training to protect itself
and to defend the country in a
modern war;

(c) discloses no programme
for integrating the defence ser-
vices with socio-economic plan-
ning so as to ensure greater
efficiency at lesser cost;

(d) gives no indication of any
proposal to expand and upgrade
tha educational and vocational
fruining coursee in the defence

servicemen in civilian life;

(j) contemplates no scheme to
reorganise the recruiting
machinery and associating it
with the concerned civilian de-
partments and with the general
public;

(k) has totally ignored the
vast scope for expanding the
Lok Sahayak Sena, extending
its activities as an inter-services
organisation and providing for
its follow-up work;

(1) has overlooked the neces-
sity for reviving, in an im-
proved form, the Army Grow
More Food campaign;

(m) has failed to take “stock
‘of the Ordngnce factories and
other defence installations for
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purposes of specialised training
for technicians;

(n) gives no indication of
modernising the military intel-
ligence services and co-ordinat-
ing them with their civilian
counterparts so as to counteract
sabotage, infiltration and other
fifth-column  activities, inside
the country, and to get neces-
sary information from outside;

(o) has failed to realise the
necessity for rationalising the
cadre of Junior Commissioned
Officers;

(p) does not contemplate re-
organisation of the M.E.S. and
EME. so as to undertake all
military works and, wherever
possible, civilian works analog-
ous to military activities; and

(q) has totally failed to create
the atmosphere necessary for
national defence in emergencies

tion-building activities
eace-time.”

snan vajypayee: I beg to move:—
(i) That at the end of the motion,

the following be added, namely:—

“but regret trhat the Address
has not referred to the mounting
threat of Pakistan to the security
and integrity of India, including
Jammu and Kashmir”.

(ii) That at the end of the motion,
the following be added, namely;—

‘but regret that the Address
does not make any reference to
the growing totalitarian trends in
Jammu and Kashmir which have
so glaringly manifested them-
selves in the conduct of elections
there”,

¢1ii) That at the end of the motion,

the following be added, namely:—

“but regret that the Address
does not make any reference to
‘the growing disdsmtent among the
displaced people about the rehabi-
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litation policy of the Govern-
ment”.

(iv) That at the end of the motion,

the following be added, namelyi—

“but regret that the Address
has not referred to the failure of
the Government in finding a fair
and just solution to the lxng‘uage
problem of Punjab”.

Shri B. C. Kambie: I beg to move:—
(i) That at the end of the motion,

the following be added, namely:—

“but regret to note that the
Government have failed to note in
the Address and respect the ‘will’
of the electorate of the- Marathi
speaking people which is demons-
trated in the recent general elec-
tions and also in the recent
Bombay Municipal Corporation
elections on the issue of establish-
ment of Samyukta Maharashtra
and to take immediate steps for
the establishment of Samyukta
Maharashtra”.

(ii) That at the end of the motion,

the following be added, namely:—

‘“but regret to note that the
Government have completely
neglected to take into considera-
tion the situation arising out of
the mass conversion to Buddhist
Faith by the former Scheduled
Castes in different parts of our
country and give new Buddhists
the protection and the educational,
economic and other (facilities,
they rightfully deserve”.

(iii) That at the end of the motion

the following be added, namely:——

‘“but regret that Government
have not so far solved the problem
of poverty of the Bharatiy people,
nor Government have suggested
any such future plan for .the
eradication of poverty”.

(iv) That at the end of the motiom,

the following be added, namely:—

“but regret that the Address
aﬂy‘cxhi‘bxta Geovernment's “lack
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of definite policy on major pro-
blwns facing our country namely
that of Kashmir, Goa, unemploy-
ment and scarcity of food”.

, Mr, Chairman: All these amend-
‘ments are before the House.

8hri Raghubir Sahai (Budaun):
Mr. Chairman, Sir, I take this oppor-
tunity to offer my humble thanks to
the President for his very mild, sober
and well-balanced Address that he
was pleased to deliver on the 138th
May to the Members of both the
Houses of Parliament. That Address
was delivered in very moderate tones
but, at the same time, he made
pointed reference to some of our
short-comings. I was astonished at
the speech of the hon. Leader of the
Opposition today when he tried to
give to this House a picture that the
Address of the President “Was a
misrepresentation of facts. ¥ar from
it, The President made, as 1 sub-
mitted, pointed reference to our
short-comings, and in the course of
what 1 am going to say I will just
point out those short-comings.

He referred to the economic situa-
tion in the country, and he said it
was a matter of great concern. The
President is the President of the
Republic. He has to speak with a
very great sense of resonsibility.

Mr. Chairman: Instead of referring
to the President. it would be better
it the reference is to the Address,

Shri Raghubir Sahai: In that
Address it was pointed out that the
Central Budget was a deficit one and
that the State budgets were also in
deficit. Some remedies were also
pointed out in the Address; for
instance, that effective economies
should be made; there should be
planned restriction of certain imports;
the export, trade should be expanded
and there should be increasing self-
suffciency in industry as well as In
agriculture; and savings should be
utilised for production and there
should"be sh abandonment of un-
productive’ and anti-social habits of
‘hoarding and spedulation, Now, they
‘were remedies that were suggested;
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it was contended here that all these
things should have been effected by
legislation or executive action. I
submit that is not the only remedy
by which such maladies could be
remedied. I am of the opinion that &
strong public opinion is needed to
effect all these things. I am one of
those who think that a strong public -
opinion in the country is yet needed,
That strong opinion has not been
created so far. If there had been a
strong public opinion, my submission
is that the pace of progress of the
first Five Year Plan would have been
greater,

I would not pooh-pooh or deprecate -
the progress that has so far been
made, but what I say is, greater
progress should have been made. The
country realises that we are in the
second year of the second Five Year
Plan. That is running smoothly, but
my contention is that progress should
have been greater. The cause of less
progress is that public opinion is not
with us, I doubt if plan-mindedness
has been crea‘ed all over the country,
Despite the very comprehensiveness
of the Plan itself, it has not
been brought home to every one in:
the country.

Take the case of urban areas.
Where is that enthusiasm for running
the Five Year Plan? It is not so bad
as people think it to be. But we have
not tried to create public opinion for
it. Now, what is the cause for this
lack of public opinion?

An Hon. Member:
publicity.

Shri Raghubir Sahai: There are-
real causes that ought to be consider-
ed. They were not able to create
public opinion, because, there is sti}l
corruption in the services; there 1is
still inefficiency in the administration;
there is still delay in the execution of
works and carrying out of orders.
There is also a sense of insecurity
in the minds of the people, both
urban as well as rural. Until and’
unless we tackle those problems, .
despite the good wishes and inten-
tions of the Government, we may
not be able to achieve the end:

Want ot



1

245 Mation on

{Shri Raghubir Sahai]

we have in view. I know and
1 realise that the Government is
-conscious of every one of these evils.
"But what I wish to point out is that
-more attention should be paid to the
-eradication of these evils.

Sir, in the President’s Address,
-reference has been made to the food
‘situation in the country. Well, we
might paint it in any manner we like,
“The hon. Leader of the Opposition
said that the attention of the Govern-
ment can only be drawn when
democrats die on the streets. Maybe,
in his opinion, it may be so, but the
‘food situation is really such as to
engage the attention of every
responsible person in this country.
‘We know that a good deal of attention
has been paid to the problem of
raising the production of foodgrains
in the country, but we find that the
prices do not show a tendency of
falling, and so long as the prices
-remain what they are, they are bound
to produce discontent in the people,
Think of the condition of an ordinary
‘person or a middle-class person
purchasing wheat at the rate of two
‘seers and eight chatanks per rupee.
‘This is & horrible state of affairs. The
prices should fall down to a reason-
<able extent.

.16 hrs.

It brings us to the conclusion that
it prices should fall, production should

‘increase. So, what is at the root of
“this? Where is the obstruction?
“Which is the bottle-neck? I say, in

my humble opinion, production is not
dincreasing, because many of our
schemes of irrigation that were
sanctioned three years back in the
~Community Project areas have not
‘been carried out. I know of such
instances in the Community Project
mrea of Usawan in my State. I
presume there may be other instances
-elsewhere in the country as well
Projects of bunds, projects of sinking
-wells, tube-wells, etc., sanctioned long
ago and for which money had been
sallotted, have not ©been executed.
“Why? 'rhey should be executed with
ahe least delay.
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Again, production of foodgrains can
only increase when we place all the
necessary material for raising food-
grains in the hands of the cultivator,
I was going through the report =sub-
mitted by some of our friends who
had gone to China. They point out
that it was an equitable distribution
of fertilisers, good seed, good imple-
ments, etc.,, that were responsible for
raising the production of foodgrains
in that country. We should see that
in every area where foodgrains are
raised, ferlilisers in requisite quanti-
ties, good seed, good implements, ete,,
are made available to the cultivators.

Then, we should give all possible
facilities for the agriculturists to sink
their own tube-wells or firrigation
wells. The difficulty is, money is not
with them. Then, there is shortage
of cement and bricks. Well, they
cannot sink wells without all these
requisites. We should see that all
these essential articles are placed in
their hands and the difficulties in the
way of execution of these projects
removed.

Then there is another point. Where
is the requisite personnel that should
be available to these cultivators?
There is a limited community project
staff and a limited N E.S. staff, so that
every cultivator cannot take the
fullest benefit out of them. So, I
would invite the attention of the
Government to this matter and
request that they should particularly
see to it that all these facilities are
placed at the disposal of the culti-
vators.

In the address, I find that a refer-
ence has been made that the com-
munity development blocks have made
great strides, I congratulate all those
who are responsible for the great
strides, but I expected greater strides.
My complamt is that greater strides
have not been made. I say, that
greater strides have not been ‘made
because of the lack of imagination on
the part of many of those who are in
charge of those blocks. They did not
know where to start and where to
end; they did not ¥now how %o
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allocate priorities. Where it was &
question of tackling the needs of
frrigation first or taking up the
improvement of communications first,
they began at the wrong end and
started more schools. 1 8o no‘: want
that those who mre in charge of the
community development or NES.
blocks should lack imagination. Every
block, whether community project or
N.ES., has got its different problems.
Every problem should be studied first
and then regular work should be
s'arted,

I wish that, as is contemplated in
the second Five Year Plan  the com-
munity deveclopment blocks should
spread all over the country covering
every village, bu: there should not be
lack of imagination on the part of
those who run them.

Shri Goray (Poona): I am grateful
for the opportunity that I am getiing
to address this House for the first
time. But I am not happy to find that
in the Presidential Address, there is
no mention of the problem of Goa. 1
want to refresh the memory of this
House by referring to the Presidential
addresses in the years, 1955, 1956 and
even thc address delivered a couple
of months back, in March, 1957, In
each of these addresses, we find that
the President has mentioned the
problem of Goa in unequivocal terms.

If you turn to the  Presidential
Address delivered in 1955, you will
find that he had said:

“My Government hope that the
problem of Goa will be solved
peacefully.”

That hope was belied and a very
grim s‘ruggle was launched by the
Goans themselves. That struggle
found its reflection in the Presidential
Address of 1956. There you find that
these s'rong words were used:

“The Portuguese Government
have made no response and have
persisted in their methods of
colonialism, suppression and

. terror.”
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Let us now see the address delivered
in March, 1857. There we find the
words,

“...the unhappy colonial out-
post of the Portuguese Govern-
ment, where every kind of liberty
is suppressed and economic
stagnation prevails. I* is the firm
policy of my Government that
Goa should become free from
colonial domination and should
share in the freedom of the rest
of India.”

In the light of these utterances, it is
really surprising that in this address,
there is no mention whatever of Goa.
It is worthwhile remcmbering that
because the Indian Government had
taken up a cer’ain attitude about Goa,
certain  incidents have taken place.
For the last two years I was in a Goan
prison. 1 have not got a c¢osmplete
picture of wha! happened outside,
but when 1 came out and tried to
study what had happened, I found
that during these two years, not only
‘he Goans, but Indians from all parts
of this country had made the highest
sacrifices, so that Goa might be
liberated. 1t is one thing to fight
under the imperialism of the Bri‘ish
brand, but it is altoge'her a different
thing to wage a struggle of freedom
under a rule like that of the
Portuguese. Perhaps it is known here
that even to unfurl a plan of indepen-
dence in Goa exposes you to such
repression that hundreds of Goans
have been sentenced to terms ranging
from 10 to 20 years for this small
offecnce. Not only that; you are
brutally beaten. In addi‘ion, when
the sentence is finished, your civic
rights are taken away from you for
10 to 15 years, That means a young
man, after spending 20 years in a
Goan prison, will almost have no
oppor.unity to live as a free citizen
again.

For‘unately for us, in this House on
the Congress benches, there is a brave
lady who dared the Portuguese
authorities and exposed herself to
bullets. We congratula‘e her, but at
the same time, we must remember that
these are the sacrifices which our
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[Shri Goray]
citizens have made. What was our
attitude? At that time, we found

that the Government encouraged such
things. They were happy and proud
that Goan and Indian citizens were
sacrificing everything for the libera-
tion of Goa. As late as March, 1957,
we find the President saying ‘hat Gou
must become part and parcel of India,
But now af‘er two months, we find
suddenly that all mention of Goa is
dropped. I am really surprised and
I am very sorry about it. What will
the Goan people think? Those who
are in prison and thosc who are out-
side are keenly wa‘ching what is
happening in the Indian territory. If
you say a word of encouragement,
they dcrive immense pride from {t.
They call themselves Indians. They
say, we want to merge ourseclves with
India and share *‘he happiness and
sorrows of our Indian brethren, But
here, when we meet in this Parliament,.
we find that no mention whatever is
being made of their sacrifices and of
their unflinching struggle for freedom.
Sir, does it mean that we have chang-
ed our policy towards Goa? One of my
friends, an hon. Member from Mysore,
just now said that we have been very
eminently successful in our {foreign
policy. I admit that we have been
very successful so far as other
countries were concerned; but when it
came to us, whether it was the ques-
tion of solving the problem of Kash-

mir, or settling our differences with

Ceylon, or of solving the problem of

Goa, I think not even the hon. Mem-

ber from Mysore will say that we

have been successful. The lacuna is

very obvious and we find that nearer

our home we come, the less success-

ful we are.

Let us try to understand what the
Portuguese Government is. I do not
know, Sir, how many hon. Members
care to read the utterances of their
Prime Minister Dr. Salazaar. But
when I was in Goa I had the oppor-
tunity of studying his speeches and I
must say that that he has been very
frank in his utterances. He has left no
room for any doubts. He has told us
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that there are only three courses open
so far as relations between India and
Goa are concerned. One is, he says, let
the Indian nation consider us as a good
neighbour and behave with us as a
good ncighbour. The other is, he says,
you go to war with us. He has openly
said that. He said that we know very
well that if India were to declare war
against us we have no chance of sur-
vival. But still, remembering the great
saints of our country and the great
I'vroes of our country we shall fight
to the last man. Or, he says, there is a
third course, and that is you complete~
ly neglect us; you just think that we
do not cxist at all. These three cours-
es, Sir, he has suggested and_ I sup-
pose we have not given sufficient
thought to it. We have rejected all of
them. We have a sort of a cavalier
policy towards this question of Goa.
We say that this is our country; this
is our territory. The President of the
Congress said that so long as the
Portuguese are there we will consider
this as a continuous aggression. Now
if this is a continuous aggression, I
do not know how you can neglect ¢o
take note of it and just drop all refer-
ences to it. Therefore, I want to draw
the attention of this House that we
must not leave the Goans in the lurch.

An Hon. Member: What should we
do?

Shri Goray: There are about three
hundred prisoners still rotting in Goan
jails, including about a dozen women

who have been sentenced to twenty
years’ of imprisonment.

Now, Sir, the question is what
should we do? I say: act as any Gov=
ernment will act under such circum-
stances. We have got the army; we
have got all the resources.

Acharya Kripalani (Sitamarhi):
But no guts!

Shri Goray: If you think that this
territory is yours, and the Portuguese
are there as aggressors, well, it is the
duty of every Government to repel
the aggressors. Supposing that you do
not want to do that: it you do not
want to take the extreme step, if you
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think that the world forces are not in
your favour, if you think that it will
be too hazardous, if you have come
to the conclusion that for the next
five or ten years you are not going to
do anything, then I say, be bold
enough and tell the Goan people that
wc are not going to do anything for
you; if you want to fight for your
freedom, do it on your own strength:
do not expect anything from us.

Acharya Kripalani: They should
have known it by this time.

Shri Goray: That will be a bold
and frank policy.

Having dealt with this question, I
would like to deal with the problem
which was mentioned by my hon.
friend Shri Dange. I would only
plead before this House that the peo-
ple of Maharashtra and Bombay have
democratically expressed their wish in
a most definite and decisive manner.
Sir, T would plead with this House: do
not drive three hundred and a half
crores of people, your brother citizens
of India into an impossible position.
The Maharashtrian people are not ask-
ing anything which you have not
given to other people. Do not say that
they have been the victims of lingual-
ism. If you look at the new map of
India you will find that the new map
of India is based on nothing else but
language. Only two provinces have
been left out: that is Gujerat and
Maharashtra, and if they ask that they
should be given what has been given
to others, I would plead with all the
Members of this House, whether they
belong to the Opposition or to the
Government benches, “Be large-heart-
ed; be ready to give to Maharashira
and to Gujerat what you have given
to yourself.” Do not have linguistic
provinces for every other linguistic
group and when it comes to Gujerat
and Maharashtra impose a Dbilingual
State on them.

Sir, I do not want to hold out any
threats. That is not the way I speak. I
would not say that I am going to do
this or going to do that. But I will
say in this House, which is a demo-
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cratic House; please look at our ques-
tion more sympathetically. Do not
consider that this is only a bogey
raised by the communists or socialists
or by any other party because it s
anti-national, but it is a genuine
demand of the people. The people
have shown their will. They have
given their verdict and as a demo-
cratic organisation and as the repre-
sentatives of the people you should
be willing to be guided by their ver-
dict.

Shri Mahendra Pratap (Mathura):
Sir, T thought I was going to speax
tomorrow. I was just writing you a
slip. There are very few persons to
hear me speak. But as you have kind-
ly called me, 1 shall do my duty.

T may begin by saying generally
that I am very sorry to see that the
vhole structure of the Government is
the same which the British made for
themselves and not for the country
and the whole Government is run just
cn the lines that it was run under the
British. We see the same collector, the
same bada sahib the same captian the
same policeman and the same thane-
dar, who yesterday were giving thra-
shings to our Congress brethren. To-
day, of course, they salute congress-
men but they continue to thrash the
people all the same. So, I say that this
system of Government should be
overhauled.

I have seen some revolutions
abroad. 1 was that day at Budapest
when the revolution of 1918 broke
out. I saw with my own eyes people
being killed and I had to run from the
place where firing was taking place. I
was in Munich when the revolution in
Germany broke out.I came down to
the hotel porter and asked him, “What
is it?” He said, “It is only the little
boys doing some mischief, you go and
sleep”. But the next day what did I
see? All the kings had run away, the
whole government was changed, and it
was a red revolutionary government.
Those things I have seen. I have seen
things in Moscow; I was in Orel; 1
went. through the fighting lines. I
have seen something of revolutions.
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[Shri Mahendra Pratap]

I was for five years in all China. And
most of my friends there who were
then only small people are today in
the government. I had the occasion to
speak from the same platform as
Madame Sun Yat Sen in 1825, I
mean to say this iz only a preface that
I know a bit of revolutions. They
overhauled the whole machinery.
That is the point. But here our Gov-
ernment just took over the govern-
ment and is acting as the agent of
London., This, I think, is ts the whole
trouble.

Shri Tyagi (Dehra Dun):
uncharitable.

Shri Msahendra Pratap: I have said
in my amendment that in the Address
of our hon. President no definite pro-
mise is made to better the condition
of the people. It should have been
said 1n so many words: we would do
this, etc. I heard a great deal of “my
Government, my Government”. He did
not even say, “your Government”. 1
was very much astonished. I say this
with all respect to the President and
with all respect to our Congress bre-
thren: I say that four-anna cap sits
under the canopy of two thousand
rupees I want a change.

An Hon. Member:
rupees,

Mr. Chairman: Order, order, the
hon. Member should not get inspira-
tion from anywhere.

Bhri Mahendra Pratap: The second
thing is they are taxing and taxing
the people. Just as some cruel people
cut the hair of the sheep they are
taxing the people, and the people ask,
“Is it our government or the govern-
ment of those who tax us?” They tax
the people and they divide the money
among themselves. And this they call
nationalisation. I say, Sir, this is ‘Gov-
ernmentisation’. And this ‘govern-
mentisation’ is in the interests of the
government servants—with all respect
to those who are drawing high
yay and high salary and who

That is

Four thousand
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harassment. Now we are hagassed
everywhere. Take octroi. What is it?
Poor people come into the téwn and
they must pay some tax. It is harass-
ment. We go on the road, and we see
there are some barricades here and
there. Trucks are stopped and taxed.
I mean to say there is harassment at
every step, and then they tell us
“this is your National Government
I say “this is your Government,
not National Government at all”.

So I say, Sir, this system should be
changed. The Government should be
overhauled from top to botton.

An Hon, Member: How?

Shri Mahendra Pratap: Yes, it is a
good question, I will answer it. 1
say that every village and every town
should have home rule.

Now, there are people in our Con-
gress creed who say that there should
be no caste system. But there are
castes. What to do? These great
gentlemen who speak against castes,
they carry names which denote castes.
1 am told that it is the etiquette of the
House that we cannot name someone.
So I do not name anybody. I only say
suppose there is a gentleman whose
name is Pandit Lakshman Maitra or
something. Now, you see, ‘Pandit’
shows that he is a Brahmin; Laksh~
man’ shows that he is a Hindu; and
‘Maitra’ shows that he must be a Ben-
gali. So in our names there is caste.
there is religion, there is province. So
I think it is better let these castes be
organised. My friend there asked
“How?” This is my view: let these
castes be organised from Brahmin to
bhangi and bhangi to Brahmin. I may
tell you, Sir, that even among the
Sikhs there are castes. I happened
to be born among the Jats, and 1 know
we are related only to Jat Sikhs. So
I know that the Sikhs have also cast-
es which many people do not know.
1 was saying once to—again, 1 stal}
not mentign the name—but I was tell-
iIng some Ministers that there are Raj-
puts and there are Jats Martial races.
And then he said, “the Sikhs? I said,
*You don't know then about the
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Bikhs”. Among the Bikhs there are
four important castes, the Khatrt who
is the Brahmin of the Sikhs—the
XKhatri gave us ten Gurus—, then, the
Jats who are the Kshatriyas of the
8ikhs; then the Aroras who are the
Vaisyas of the Sikhs; and the Ahlu-
walias who are a kind of Jats. So I
said, ‘You don’'t know about Sikhs".

And among Muslims also there are
castes. There are Syed and Quereshis
—J1 know many of these names—and
the Afghans and Tughlaks. There are
50 many castes. So 1 mean to say that
it will be according to our culture,
according to things as they are, if we
organise every caste or every profes-
sion in every village and town, and let
their leaders form the village govern-
ment and the town government. Do
you follow me?

Mr. Chairman: I must remird the
hon. Member that it is also an eti-
quette of this House that the Mem-
ber who is speaking must address the
Chair and not indulge in private con-
versation.

Shri Maheadra Pratap: But this
gentleman here asked me the ques-
tion. Now I will address only the
Chair. Here is a village, for instance,
‘We do not recognise any party. We
only recognise their castes. Let the
Brahmins be organised, let the Raj-
puts be organised, let the jats or what-
-ever other castes there are be organis-
od. Their leaders should form the
Government of the village and the
town. If somebody has any other
proposal, I have no objection. But,
the rule of the collector and the
captain, the rule of the thanedar and
the Tahsildar should end. This is
‘what I mean.

I have referred to three things here.
I have said here that Germany, Tur-~
key and Afghanistan helped us during
the First World War and that it should
be mentioned. Our Mahatma Gandhi
was a great Mahatma and what he did,
T know. I know how the British were
‘helpful to Mahatma Gandhi’s move-
ment because they were afraid more
of us who sat in Kabul and Moscow.
“That is another thing. I only want to
s&y that these  countries, Germany,
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Turkey and Afghanistan, heiped us in
our freedom movement. After the
First World War, I was a guest of the
Soviet Government. I met Comrade
Lenin and comrade Trotsky. They
were very helpful after the Second
World War. Shri Subash Chandsa
Bose walked in my footsteps. 1 left
India in 1914; I went to Germany; I
aid this, I did that. Exactly the same,
Shri Subash Chandra Bose did 26
years later, that is in 1940. He went to
Germany; he went to Japan. I came to
Afghanistan. That is the only differ-
ence 1 was the First President of the
First Provisional Government of India
at Kabul. He was the Second Presi-
dent of the Second Provisional Gov-
ernment of India at Singapore.

Mr. Chairman: The hon. Member
will appreciatc that today we are dis-
cussing the Address of the President
of the Republic of India who is there
today.

Shri Mahendra Pratap: I am a little
deaf. My age has made me deaf.

Mr. Chairman: I had appealed to
the hon. Member to confine himsel

more to the Address thas has been
presented to the House,
Shri Mahepdra Pratap: I onl

meant that it should also have been
mentioned that Japan, Germany
and Italy helped us in the Second
World War. If there was no Subash
Chandra Bose, I think we would not
have got this Independence.

Coming to the third point,......
Mr. Chairman: Is it the last?

Shri Mahendra Pratap: Yes, I was
hearing many speeches about many
proposals, about military, diplomacy
and all that. I say, unless and until
we have a world federation, a federa-
ted world Government, there can be
no peace on earth. I wish that our
Government adopts my plan of world
federation as its creed. Just as Soviet
Russia has its creed of Karl Marx and
communism, just as the Anglo-saxons
have gt the creed of democracy and
parliamentarianism, I wish that our
Government adopts my creed of world
federation, with unity of religions and
the economy of a joint family. Our



257 Motion on

{8hri Mahendra Pratap]
President should declare: from to-
morrow every village becomes a joint
family and every city will be con-
sidered a joint family. §& & frer
FT WTH FA (EF ATE wrd o AE
Frdfigkas & awsrghe &
WAL EFH FAGH | "R "W
A EHT @ owoag D
g Fardt § fe o o wewy
N @ A W@ AR UF wreEYr oA
FFT 7 AT A Fa gAY aAd
g gY Ffaw € W wraw |
wdar § fF dar Qo 5 owed
sHHE TEal 9T sy wwAl w0
avd faae &1 @ 9%

Mr. Chairman: Order, order; now
the hon. Member should finish.

Shri Mahendra Pratap: Finished.

Mr. Chairman: The hon. Member
referred to a certain amendment. He
thias not given us the number of that
amendment, when hon. Members were
asked to give a list of the amendments
that they wished to move. Anyhow, 1
can allow that even now if he gives
the number of the amendment that
he wishes to move.

Shri Mahendra Pratap: The number
ot the amendment is 53.

Mr, Chairman: Amendment No. 53
would also be considered as having
been moved.

“Amendment moved:

That at the end of the motion, the
following be added, namely:—

“but regret—

(a) that no definite promise is
made to better the condition of
the people, to stop increasing
taxes, to give swaraj to every
village and town, to add a factory,
a fleld a garden and a dairy to
every village;

(b) that no mention was
made of aid to our freedom
movement received from Gov-
ernments of Germany, Turkey
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and Afghanistan during the First
World War ,and later from
Soviet Russia and from Japan
Germany and Italy during the
Second World War; and

(c) that the Address fails to
mention that the only remedy
of all the ills is World Federa-
tion.”

Shri M. Khuda Baksh (Murshi-
dabad): Mr. Chairman, I join my
friends in offering my humble thanks
to the President for the excellent Ad-
dress that he has made to Members
of Parliament. The Address was ex-
cellent, informative and realistic. 1
heard some one say that the Address
was misleading. I think that the Ad-
dress showed commendable ' candour
when it said:

“The economic situation, more
particularly in related to the Plan,
confronts us with factors which,
while they do not warrant grave
apprehensions, are matters of seri-
ous concern....".

It is also said that the Unjon and
the State Government are having
deficits in their budgets and that
owing to many factors, there are ap-
prehensions that we may not be able
to go ahead with our Plan. Though
the Address has been optimistic and
has certainly not tried to lower down
the targets, it has also expressed ap-
prehensijon. That, I think, is certainly
not misleading the House or the
country, It is said that we do not want
to lower the targets and that the best
interests of the country will not be
served by lowering the targets, or
halting development. Our endeavour
has to be to renew our efforts to
bridge the gap and collect all the
funds that would be necessary. It is
said that there are factors both inter-
nal and external—I believe they may
be external factors—and that there
may be a diminution of the expected
foreign ajd. Things are not as they
were when these Plans were framed.
World conditions have undergone a
change-—in many places, a rapid
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change—which has affected the Plan
finances.

Referring to food, the President
said that while food production has
increased, certain places in the coun-
try have been affected by floods and
other calamities and there are short-
ages. I must confess fo a feeling of
disappointment, and I dare say that
that feeling is shared by all hon.
Members coming from West Bengal,
that the President, while he mention-
ed the names of two other States, did
not mention the namc of my St.:
West Bengal where theie s aciee
shortage of food and where the food
situation is really distressing. Bengal
has suffered vastly by floods and our
Prime Minister undertook a strenuous
tour by helicopter to inspect the flood
affected areas. Things were bad enough
then, but, the situation has become
infinitely worse since because the
subsequent crops have also failed.
Food is being rushed to Bengal, 1
dare say, and the Union Government
and the State Government will do all
in their power to meet the shortages,
and probably there will not be the
concern that we are feeling now,
eventually.

But what is more important is that
along with the food shortage, there is
a grave fodder shortage. Areas affected
by floods have lost all they had, and
in order to save their cattle, the culli-
vators had to fall upon whatcever ticy
could lay their hands on, such as the
tops of sugarcane etc.,, and they have
somehow Kkept their cattle fed. This
bas also resulted, if I may say so, in
a problem of some magnitude, in that
the cultivators, having had t{o cu. u¥
the tops of sugarcane for feeding
their cattle, exposed their cane to a
pest known as the ‘Stem-Borer’. Wide
areas have been affected, with the
result that the recovery of sugar has
gone down to as low as eight per cent.

Our President has also told us that
his Government have initiated mea-
sures to relieve housing shortages and
promote housing standards. I can
only say that in order to achieve what
we want 10, we must also be able to
attract the private sector. In order to
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do that, we have to go through the
rent legislations obtaining in the diff-
erent parts of the country and find
out whether the return assured to
the private sector, who would invest
in the building trade, would be attrac-
tive enough, whether there are deter
rents for private capital coming into
that particular field of investment in
the different rent control Acts obtain-
ing in the different States of our
country.

Our President has said that our re-
lations with foreign countries continue
to be friendly. I would have said in
spite of the provocations offered by
some of our friends, especially by
some of our neighbours. During gques-
tion hour, what I tried to elicit from
the Prime Minister—I think I was not
able to express myself fully, or he
did not guite catch what 1 wanted to
know—was that a committee of enquiry
has been instituted by the Govern-
ment of Pakistan. What we read in
the newspapers was that a magisterial
enquiry has been ordered. A magis-
terial enquiry is a thing entirely
different from a high level committee
of enquiry, which the Prime Minister
said, has been ordered by the Govern-
ment of Pakistan,

‘What I apprehended, and my appre-
hensions are still there, was that the
Government of Pakistan might have
ordered the magisterial enquiry sub-
sequent to the high level committee of
enquiry set up by them, in order to
forestall the enquiry of the high level
committee, because a magisterial en-
qQuiry is necessarily a court enquiry,
and if a matter is referred to a magis-
trate for enquiry, it can be claimed to
sub judice; and if the matter is sub
judice, the other high level committee
which may have been appointed by
the Government of Pakistan cannot
function. That was my apprechension
And when the Prime Minister replies
to the debate, he may condescend to
give this House fuller information on
the point, because it affects not only
the House but the entire country. The
entire country is pained to read the
news and is certainly anxious to know
what the Government of India propose



261 Motion om

to do about it. The most important
thing to know is whether the Govern-
ment of India are satisfied with the
steps taken by the Government of
Pakistan.

Speaking about the nuclear and
atomic . and thermo-nuclear bombs, hte
President has recalled the statement
that our beloved Prime Minister made
way back in April 1954 where he
suggested a standstill agreement; and
he has also said that opinion in favour
of that agreement is gathering in the
capitals of the world. This reminds
me of a Bengali saying:

“Gariber katha bashi hole mishti ho"
whieh means in English that the
advice of a poor mam tastes sweeter
only when it is stale.
=t woraw fag (fedemaTe) - sfassmar
wgEg, 1 whnew gafa g
& dux aeegt ® av foar 99§ o9q
Mg % 7T AT w7 w1E q6F A g
gty & whoaew 7 7 o aE
FHEAT FT G FXA FT H1E gRa fZar aar
& 7 wg aoenay T § e wREn
wy#d ger o oo ) afe e aweT
% A 7w A1 ara § ot fas w@r
fr o T ¥ o e =/©ed §,
GTFTT AT & S HATAT ST & 0
{w ¥ {58 THIT 58 gHear F7 g7 far
*1 wwaT &, waw ofdfeata 9 fom
ST & Fgf #Y o7 offw & 7F G G
w7A &Y e #Y 57 9w §, 39 v
F w1 gva 78 & 1 & wufaw ag fAdeT
wem &5 wgafs w7 sfvamew
fargEnT # R AT ST A TR
fag ¥k doa 9T TE KT E
ezafa & whnmae § I =i
g fiefara i g ow a
T TG e NI wyrifea g W@
&, fdiwer @ &7 T € f g fawal
&Y ® % U WY T I {7 U6
werrg dur wilg et oy & faw
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Feres after Firer & WRIT < 0 0 WYY Ao
AR E | I ot WA Ay S ¥ aw
o et § 1 AT farr farw € g
W 9 g 3@ fv fag favg & a &
qrAAR AT WA gt amw A &
& 37 edawr ®Y, fafeq g ®Y gevar
T, SRY ®T gerd % faw were o
FAYY ofr wgd & At 59 ® Frg 99 A
et & a=x frar T & 1 wTATAT
aY ¥ 3 A o fr W W & A9
frafor & fog Treafa ® wfinmyer &
TR 99 fawgl § qraey 7 UF g7 6T
T 1T | AT 3 F ATT FEAT qTAT
AT s T PR Iw T
T &

T W FFTL FT GHEAT ®Y ] av
T featE § € 7z 9ar =i, O
CATFAE SZA', AT QNS §F AE Tl
T § ¥,R9,34R =afFT 0F & Prgiv
QAT TH QEeATAHE QIS T | Ao
FIAT § | grefifer §0 ag fare & Fr aw
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oFwT e AT 7 A g T
@ W® § IAP FAT wOATT HT AT
faarr 98 @7 & | ©@F %1% oF
gy 2 f afz g w1 WA wS AT
qifesata ® o117 a1 ST &g gra,
TT F STF AT SR @Aty g oY
AT FAT ¥ ®F T STo FIATAT FnepT
TR T AR H AR Ty@ 4
wgleg GRET mT a1 g W IR
oyt fwat wmat 1 @R Ot
Atz & w9d gfarma & gasr
g fear ¢ far gaR 99@ A4 qga
g & fafew e Azdfg v §
qr R AT RETR B AT L
fr xgt w67 g fear st
¥feq 7 w9 T wFAT IEAT e g%
aw & et A gF Wewior
Fgwr vt W ¥ g frowd
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frerer T fir TwTX 3o &7 ¥
LARCUIE KL R 8 L G 1y
oI & AT Gt ¥ e g
fF waT gy FIE@As w T oF FIHr
anfos g @ o At Sa% W™
A T FIALIT fopaT ATy A AT
agiqe feat s € 1 e 2g
AT YT wty aY Iuey mfawre
gy fadd a ot § gt e 4
faar & ot w1 wrcdw amfe
T A AR Awa@rEr w1 g
2 FT AT A7 AT | g agr FAv
qERT AT S TAH AT F I
Y qF FT qUITOr § Froeer FArfow
sty fagsii & am @ gawr dgr 9%
xR & WA 75 ¥WifEs ag W
wwoge Ty & fa gwid ¥ wr Y
qIITGT AT FIETET § AZ AT
g &1 wifew & Ao 4fs dar ady
&Y 3T & a1 #g7 a7 gaviy 43w Aifw
| gAEAAT A5 § 1w wrAAd
Fr fafw s A fafeaa & § e gd
AT A I9F guATs F1 dr W
2 g1 TS WY AT Tg TH AT
Tz XAC THAT 4T | WA QIATHAT
zg ara ¥ & orw ®q AR gwdwv
ag & afTar & & 98 § Paas
& =T wom el &Y wadr wrAT M1
@i= &7 9979 ®7 ©@ § 9 g adw
®) =@iFa FT g E, a4 ¥ LAY
arfer &1 ar¥ F@ § IFFT T F
g @y § 5 A1 9vd w93 agh wer
g oer @3 WE W FM Farhat
Y ¥, Ja Areaas &1 $Afgw A
fafewy &7 & e g€ oY 1 wwR
Fray 1z w7 o fipay Har A g
ga@ #f Agea ga¥ Jav ¥ X
N F wwmm g 5 wowd e 7
OET TAIAGTEH; TG a7 qER R
gad AT |
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. wea § & ag ey wigat fe @A
wrered o) §2fere Hifr Wtz g A
& weoda ogt Fver €Y wr ¥ At
W ¥ 777 o drorT e @ g,
&Y F g A wwd q Ae S
FANTT wigat fE Wt o6 a<w A
Ry ww W E AT FCAFRA AT EE
e 88 aE T 7 IS gy oG
WEAER qawYagpfiar & )
R ¥ § Foxd avel,  JiT oaved,
2t At AT @RI FAl w7 g
N AT T § 1 N A gwemT §
S99 gawdfy ArAAT WA FLLT T
wax gl gAY @y ga 2w F TgRY w7
geqr T wzai 0 gz fedra dawdly
NI XE HEIF JrAAT

Planning is going on and unemploy-
'ment is going on. It is a wonderful
planning that is going on in India.

wsgafe Ay T aga & gey & Ay
fe areafas 9 9T wod o
R a9 T |1 39 AR 89 A 11y
frgzw frar g Al gm Tvaey 9 &1 AR
HUHE &, S9 9X A9 WX g9 9eq &
s gzed faare X W & 9igm
f& st &gy s & gy @ faar

Shri Achar (Mangalore): Sir, it
iz with a sense of diffidence, but
with happiness, that I get up today
10 join the Mover in rendering our
heart-felt thanks to the President.
Within the limited time, I would like
to touch only a few of the topics
which are nearest to me, nearest to
me because I come from an area in
the soyth-western portion of our
gedt country,
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The first topic I would like to deal
with is the question of the recrganisa-
tion of the States which the President
has referred to. 1 come from South
Kanara District, which originally
belonged to Madras State and now
forms part of the Mysore State. As
I said earlier, I get up with a sense
of happiness and a sense of duty also
because the people in that area are
extremely thankful for the policy
adopted by the Government and for
the formation of the new Karnataka
State. This State, which wag cut up
m several divisions, in fact, in five
different Provinces, has been unified,
and I would only be voicing forth
the feelings of my entire constitu-
ency, both the southern portion of
South Kanara District and also Coorg,
when I say that the entire constitu-
ency is extremely grateful to the
President for the Address that he
has given to us.

I heard a previous speaker men-
tioning about the several grievances
with regard to the formation of the
States. No doubt in South Kanara
too we have our own problems. This
problem has been mentioned on
several occasions. I do not wish to
dilate on that subject. The problem
is there. I am referring to the pro-
blem of Kasergod. There was a dis-
pute as regards the portion to the
north of the Chandragiri river—
whether it should go to the Kerala
State or to the Karnataka State. It
is not for me today to dilate on that
subject. I hope this problem will be
settled to the satisfaction of both the
States by negotiation or by arbitra-
tion. I do not wish to say anything
more on that subject. All the same,
as I mentioned, I would like to
tender our heart-felt thanks with
regard to this problem of the reorga-
nisation of States which has been
settled happily. My entire constitu-
ency feels that one important pro-
blem has been solved so far as my
constituency is concerned.

The next topic I would like to deal
with iz the Goan question. I am not
going to touch the entire foreign
policy. I will only thuch the Gosn
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problem in this respect, because it is
a problem of a country which is very
near to us. In fact, T may mention
that when this agitation started, an
all-party committee was formed in
Mangalore and I happened to be the
President of that all-party committee.
Though chronology is not the main
point here, 1 am referring to that
aspect, because, so far as this ques-
tion is concerned, there is not much
of a difference as to the point that
Goa is part and parcel of India. There
is no difference on that point. It is
part and parcel of India. Nobody
disputes that. When the previous
speaker went on dilating on the
subject that the problem has not
been solved, I put the question, “What
is your remedy?” So far, I could
make out no remedy or suggest any-
thing. The previous specaker said that
the Government should make a clear
declaration that we are not going to
help Goa. Supposing such a state-
ment is made, will it solve the pro-
blem? Our comrades are mentioning
often that nothing is being done so
far as Goa is concerned. What is
the remedy? What is the remedy that
they are going to suggest? Even today,
I put the same question, when that
point was argued, “What is the
remedy that they are suggesting?” Are
they suggesting that our army should
march into Goa? Or, what is the
other solution? Often, it was said
that our foreign policy is one of
neutrality. As a matter of fact, our
Prime Minister has stated several
times that to be neutral is not our
policy. I need not go into the ques-
tion in detail. But our Prime Minis-
ter has said that Goa is part and
parcel of our country and that we are
going to do whatever we can. But,
does it mean that we are going to
declare war on that point? Are we
prepared for that situation? I do not
think even our friends will support
that policy.

Then, what is the other solution?
Often, it is repeated that the Govern-
ment’s policy has not sueceeded.
South Africa is mentioned; Ceylon is
mentioned. Why not they mention
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the French texritgries? ~We know
Pondicherry has been taken over
without a fire and@ without &ven one
shot being fired. We have succeeded
so far as the French territories are
concerned. Why not the people who
complain wait a little bit and see
whether the present policy succeeds
or not? We are committed to the
policy of peace as has been witnessed
in our relations with Korea and Indo~
China. Let us wait and see whether
this policy of peace will succeed or
not. When we have succeeded so far
as the French territories are concern-
ed, why not they mention that?
Always, they mention only those
points on which we have not yet suc~
ceeded. - .

So far as Goa is concerned, natu-
rally we will have to follow a policy
which is consistent with our foreign
policy and our national policy. 1t ir
not only with regard to one parti-
cular item such as Goa but with
regard to all our problems, we have
to follow a policy of peace. We are
not for war, and we have tried, in
every corner of the world, for pre-
serving peace. Our President has
referred to the question of Korea and
Indo-China and our policy thereto.
So far as Goa is concerned, no policy
is suggested.

Shri Nath Pal (Rajpur): We shall
show that policy when we occupy the
Benches opposite. Of course, our
policy of peace is being worked out
in regard to Goa also and we can
expect that the Goa problem will also
be solved.

So far as France is concerned, we
have succeeded in our policy. I put
the same question: “How did we do
that?”

Shri Achar: When they do mnot.
disclose that policy, I need not go
into that question, Perhaps it is a
policy to tag us on or to hold on %o
Russia.

As T mentioned, I wanted to refer
only to two points: first, to the rear-
ganisation of States and the Tormation



of & Karnataka ares for which I am
extremsly thanictul, and secondly, the
questiéon .of Goa. I.fully support the
policy followed in redpect of Goa.

Shrt Panigrahl (Puri): I beg to
move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that there is no
mention of the recent reports of
' installation of a ‘Matador’ laun-
ching site for guided-missiles
with atomic war-heads on For-
mosa and the immediate danger
therefrom to the prevailing peace-
ful conditions in the Far East™.

(ii) That at the end of the motion,
the following be added, namely:—

“but regret—

- (a) “that the Address contains
to indication of Government'’s
intention of implementing the
recommendations of the States
Reorganisation Commisgion in
respect of safeguarding the rights
and interests of different linguis-
tic groups living in various
States;

(b) that the Government have
failed to note in the Address and
respect the will of the electorate
of Orissa which is demonstrated
in the recent general elections on
the issue of merger of Seraikalla
and Kharsawan with Orissa”,

My first amendment is regarding
the test explosions of atomic weapons.
I would like to submit that in the
Address of the President, it has been
mentioned that reports of experiments
on atomic explosions continue to be
received. My submission is this. It
should also be taken note of that
installations of ‘Matador’ launching
sites for guided missiles have been
erected in Formosa and that is also
equally dangerous to us, because, it

the peaceful conditions that
now prevail in the Far Fast. I hope
that point would be taken note of.
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~ While fully appreciating the poalicy
which the President has enunciated,
so far as the test atomic explosions
are concerned, I would submit that
these installations to which I referred
to should also be taken note of.
Installations of ‘Matador’ launching
site for guided missiles with atomic
war-~heads in Formosa are really a
danger to India, because that country
is very near to us.

In moving my second amendment,
I would like to point out that the
Address of the President contains no
indication of Government’s intention
of implementing the recommendations
of the States Reorganisation Commig~
sion in respect of the righta and
privileges of the different linguistic
groups now living in different States,
The States Reorganisation Commis-
sion was very clear in its report that
even after the reorganisation of States
on a linguistic basis, there would be
problems before the different States
because several linguistic groups in
different States would be left out.
Though the States Reorganisation
Commission also gave equal import-
ance to this problem, when we were
discussing the after effects of the
States reorganisation, we did not take
note of the difficulties of the different
linguistic groups.

I can cite one instance. The Oriyas
living in Bihar are now undergoing
difficulties. When the agitation was
going on in our province, we were
given to understand that after the
States are reorganised the rights and
privileges of the linguistic groups
living in different States would be
respected by the respective Stale
Governments. We were also given to
understand that the education of the
children of the different linguistic
groups living in different States would
be guaranteed. But in Seraikalla
and Kharsawan recently the Oriya
schools have not been encouraged.
Similarly the Oriya schools in Singh-
bhum also have not been encouraged.
I think this should be taken note ‘ot,
so that much of the controversy gomg
on between the States on a linguistic
basis might be settled. If the assra~
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unce i{s given that the different Un-
guistic groups would ‘have the right
to get education in fheir own tongue,
1 think much of the difficulties and
troubles that we arve facing today

will gradually vanish,

F wrew 0% % el raR W
ofemr W g8 wg  wn X
W sy o § e € vy
& ot & o f P g & ok
T e am § ey fewdt
“‘"’?j@!ﬁ el e e i sl
W S A W 4 oft oy arey
R oF W afes e g0 gw
wE & fie gt woerT A fgedt Ay
AT AT g S e 2w Wy
WX §7 28 ot g1 I § 02 et e
FedY regrer & e ¢ iy et
& TR ¥ W T WA A Ay
3 v § vaf gk A

We were also given to understand
that the zonal councils will take up
the minor adjustment of territories
betweon the different States, which
were not settled during the States
reorganisation movement. We were
given to understand that the zonal
council will take up the question
of Seraikalla and Kharsawan, because
it is a minor territorial adjustment, but
it has not been done. I hope all these
things which 1 have submitied will
be taken into consideration,

Mr. Chafrman: [ find that the hon. WIST 7 G
Member has not given notice of his %‘-ﬂ LAY Zr oy “_ . *fm
amendments Nos. 58 and 59. But since - W@ T ga At o
he has moved them and spoken an T FeEmt & AR S won e
them, I take them as moved. T @ I |

&t qree (aroaier) i ‘
( ) ¥ My woew O oy R 43

Wt wrfr § o R Qe g wE
wien aff ARE A gty I
& e & v o Zay b oagt
werdte weedt & quefas AT §
79 g wr S wgA W Ao

§ 4 omm ay wed ¢ fe el o
o FAEEl W T w3 #
mmﬁwmqwﬁ%
e fe I R 8 g
& fe fiecdr g g o R Wy
faeeft ot eifr e § o A
TRy & wg W agrar frar 9 )
BT W o YT T T g afee
2 o TuE 0 g % A 99 ol
& & wgwht ¥ whomw § swe
frs 7 81% ¥ ooy o it e
AT AT § B qoeTe w eqrr el
e A AT A g

o T wrer 4wy fe T
RV T A T gy
b oW WX ¥ S e
el il (g 3
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wgrormaT & i gt 5 e AT W A

IR 9 JIt ERARRATY aR v
o 2 Ry Sawew  wTAr wew
Torre W fasrmd @ xufed gw
et Y g o Sy T FT TR )
AN T OIE FT FAQT 9 @ g1 ;)
gy wEw ¥ whnmww § g
I o e T8 oY ag Tgw g
wr o

W § X R, IE GG &<

& a1 iy W EY, gW Wt 1
T TR AAAEATIE § | AT gwrd
AT Qo 9w @ § AT gET
I 97 78 w9wd) fv ¥ Fra gw1<
%% &Y WY § 3 7 e g wEm
o I AXGT FIHT Tg, FIAT T 6
- Tt GHadTy A G YA &
CHHT TH FTT qgF T WA & |
X OE WETATR ¥ + geY 787 7 TIET
<Y AT F WX F I ¥ 495
IR & 1 7 Y agi aF v v g &
caTiaeT farmet F frasT & grar & sasT
AT diw afawd W § |
o1 & | S 7E T & FRT A g forw
et & gimywn § 78 grar gaET
A a1 T fow Twgwfa #
FRTT F g7 AR AT (| ST J T
Tl dernffa Ao W @Y g IR
SRT BT BYE THTE AL & ) WIS GIE
o WY axs ¥ vy 9T § Fr o7g 99
Ffta A s F A & fog 8
Ffew oe@r w T AT 8
famredt A8 & 1 Fwar w5 ¥ A
0w A ¥ 1 qwT Wi 8 7§ fgee
ST 6 guwT o ag g R R d
cvfr faTrr #Y 3% awg T & f
gar i ar ¢ 6 &g o< ¥ avar
T & 1 XF DAt § i S5 A
WIS qumEl w FrE cq gy fear
oy § o1 & ITRT AT ATy w4
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farelt srwT A AT WY A o oY & o
Y w7 & PR ST S A vt
Fafrsmm il AT aTw At o
@ § fs enfar fawmr e ) ToweEw
Ig T W TH THTH W AW
Ay 1gyR AT I I TR |
IAT RT A It ART 9g w2 & frag
T feqde At qEwAT o B
ar & forery T 1Y By AW feanft
AT & a8 8 98X FTF FT TR @
& 1 SV & 5 avg & fard w1 wrw
TEr & fin AT FT GYAWT AT FIA &7
#1€ Jrer & A foar oy @ fadh
T AU B €A I T FTH w7

g

TFEAHFIAN T TARE W &
3 ¥ TAT WIX TR WY aga Ay
Furg & 7Y fis O IE A @
gEaT & @ fAw war | & Wk gry
frdza e fF qoAr T T PN
BT T g WK A WEw J
o v ¥ &1 feqr § fis wrT 9w 9%
e fear A1 oY gg 9T FT §RT qAqE
<z foray o aaT 1 e & wela
FTTC AT @ FHGT K ag wfawr<
& & fir o IeiEATT W A Inie-
R ¥ @t 7 frdy ywre w1 w6 ¥
S T AP E FHE W SR
FY drEFT OF & 041 & fav e
farel)y Qo o BT OF A R ER
¥ fagr o | HT o ¥ fis oF el
a1 Sfardt & T B A TF LA A
fme < feay T § )

T & faepet faadra wrTE IR
T Wi v qifeal A, faw Sy 9w
G R qiAe T ARAT T AL Y
2, o7 aa 9T TAE-NAE ﬁmmﬂt
forer afome g g R R I WY
fod gxg €18 7t F & I ¥ AT
s grv giag fawa & @w
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[# aven)
Feshaw § 1wt ool AY T TR avfEat
£ 3w goet ot gmE wfiee,
Y & firw Wy, Aed foree— aaaTEy
gP——wr # B &Y, o fr avrar W
w15 e §99- T e & 9T ¥w ST
TN T TR X w07 Ry 7=
sore qg wwrer (RN g A2, av Ay

wETHY, W Y, AT ¥ AW @,

¥ wxer f1 ¥ 9T AT w1,
N F e feed v oagan R oug
T FY-HE ¥ famms g e
W gar ¥ €T W) fafaw s 6k
gefreerd ¥ "0 wrgeT-TaTET ¥
TSI 9% saEgi 7 faar oy, St fa
fear ot &, & A T 57 FTH 7O
& &t

T AT § IR i ag rw
et fwar AT & 1 0y e R fy qoerd
g1 & OF §IET AHIT F HIA VA~
AT 1 &7 o frar e 3w fean
fie T g § guray w7 g7 faar )
§ g & gro e waw ¥ w0
AT § e BRI AW A oW ad @y
fareaArg wfaT 19T O I WA
& AT a1, FWIF ITX {T FHI
% gEafrar AT FE  uwiew @
¥ wron gfom s ey iR
g ag a1 @} 4, 9= ¥ g w@ag A
us gazafafas smwiay gaz e &
qrE w7 v T, 59 & weaas §0f 6
wresft fiefy SfT s B Ty w07 A6
2 WHT WIT WITT P, Fr THT I
qYCsreaTs qERRT ¥ g 7 59 @l
gnm, AT g AW & T 7 frEwd
A1 wrgaT § o v ey a9 ¥
¥ %7 geut § ST g WA R [W F
oY SRR g §, S ag T
fafar am & fr ¥ ¥ 9w g &,
faad & g AT wam dA %l

14 MEAY 1987 Address by the President 290

fely s &, wxrewr a5k ¥ ogfoora
Y urwr 3 §—2e N Xodeny Wil
ol §——F6 F 9 whECH 1 od ¥
armay § fe gx aifFards O
SR agsadY B 7 g€ gvr, k8 f
agi g& 1 g7 FwrC A OF 7 AW e
foe ¥t agr o T} e qw R A gar-
g & &1 we famar ST @ § A A welaft
arf o T & 1w & afy aradrg
733 91 T AV § vy vanr gy
F AATIETE WEX F TEAATA G W7
37 T HIT T W G Fw WYy
7t faror 77 &+ She awaarr W1
FATT ¥ 7EY W AT & A T qEater
Y 94 w7 Fzarar 78 foear arar §, aw
q% aaTsrars aet Tty A & wwar
)

TF I W7 § w9 ¥ 7w fraeer
T wTEAT § AR g a8 ¥ v owrw
EWIR BT § N5 spz—AAT €T Jz—
=% E g | ATy fraA dar v g
X A Hiy (efgafres—ay a¥
FAFTERTAI—TAT £ §, 7 A}
F AT § Spa< AT aFAT 0T
¥ {efg At T F &, ¥
T A FUAT T a1« ¥ e tay oy
traaz afi gd & 1 €Y awar ¢ v oy
afe = & g€ 1 § TF Iagr Fv
TEATF 1 A HIAXHAY AEHT Agd L Ai—
1 A% AT, N 2 Tag W faw g1 i
TFR—A AT 777 ¥T Famey oY
wfeT s @y agt ¥ 9 A, 97 e
*T T UE TIAT 9 SUA, QF W91
a w1 @ fagr oy 1w a3y il
T XT7 wEAT 9rfeq qr, df gray wr &
5 Y dg, Mg R T w faw &
fawR =ft 1 gfir e fara der waaT §,
WY 9w ¥ v wz ag o
FTHAGC JXT wTor ¥, xafog 9w @



P Motion on

TN AF T | KAT R A A i T
ety 9y & ey § e
WK xaiecas greaey ¥ wralay § A
feadfcdr & wa 1 (g% aff frar
Tqr

F UF IEEIT 91T AT § | A
qmdty wged 7 S g F AnE—
N R g =0 fonor  odflw E—
|1Ag TIQ § I 19T FT aF A H
arEy iy 3, fr I ofm Arav av
e g At e wfyw g ad &

it wrereraT (FreT) ag A 2

st gy : § wia ¥ g faag
wenr (& gk gradra azeq 39 919

# wigifede a1 AFA & AT TA T
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fag s 1 wwg s g
He is an old Member, 1 think, and he

should know the procedure. IAFT WX
Tas w4 Tav Afaw ¢

9 WHTX AT F JT A7 AT
W@ &, fae =1 R wrg F Y Ty
TATR | S T CHrreweer WY i
STeREE F Al F &vf i@ 9@ @i,
I9 7 #:1% frzar 987 @y, a7 aF g™
a7 AEY AT ST &, ATT I W a4
femmr & == 7 AT o

%7 7 AT § AT WS )
18.01 hrs,

The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
the 15th May, 1957,





